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I,  the Chairmm of the Public Accounts Committee, rs authorisllld 
by the Committee, do present on their behalf, this Fifteenth Report 
on the Appropriation Accounts (Defence Servha), 1;965.66 and A d @  
Report (Defence Servfces) , 1967. 

2 The Appropriation Accounts (Defence Services), 1965-68 
together with the Audit Report (Defence Services), 1967 was laid on 
the Table of the House qn 25th July, 1967. Paras of the Audit Report 
(Defence Services), 1967 dealt with in this Report were examined 
by the Committee at their sittings held on 17th October, 1967 ( t o m  
noon) and 18th October, 1967 (forenoon). The Committee con& 
dered and finalised this Report at their sitting held on 3rd February, 
1968. Minutes of each sitting of the Committee form Part II* of 
the Report. 

3. A statement showing the  summary of the main conclusions/ 
recommendations of the Committee is appended to the Report, ( A p  
pendix V) . For facility of reference these have been printed in thick 
type in the body of the Report. 

4. The Committee place on record their appreciation of the assis- 
tance rendered to them in the examination of these Accounts by the 
Comptroller and Auditor General of In&& 

5. They would also like to express their thanks to the ofiicera of 
the Ministry of Defence for the co-operation extended by them fa 
giving information to the Committee. 

M. R MASANI, 
Cha imn 

Public Accounts Comnfttee. 

*Not prhted. One cyclostylcd copy hid on the Table of the House md five 
capia phEed in ParUrmcnt Librnry. 
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QpVtbrmaster OonsarPs Branch 
@aiture fa prfw cWms in time fat stores shurt h d e d  m landad tn 

a domagad condition-Para 1SPages  20-21. 
The Enzbutrrtion Headqurterx are mpmdble for clearing and 

h a d i n g  defence atores arriving thmugh the port of Bombay. 
1.3. the period January, 1962. to December, 1965, there 

-were 4876 cases af military stores short landed or landed in damaged 
condition. Of these, in 419 ca.w valud at Rs. 37.25 lakhs, the Head- 
quarters did not either prefer claims at all (155 cams), or in time 
(284 cams), against steamer agents within the pmcribed time Urnit 
(24 months in the case of vessels flying commonwedth flags, and 
12 months in the case of others. from the date of landing). The 
following is the year-wise break up of  these timebarred claims. 

Numtur d claims 

C'Aa~rnr Time bumd chime 
due 

Not Not Total 
prefcrrht prefermi 

at al l  in t h e  

----- ---_ pi- -_ ---- -- --- - - - -- - . - - I - _ _  

1.3. Taking into account the fact that the carriers' liability par 
plrkage is limited to a certain mount, the Ministry b v e  rou(pbty 
estimated that failure to the 419 claims in time wauld mttil 
a loes of about Rg. 13  lakhs. 

1.4 An analpsis of some of these cases* disclosed that there was 
considerable delay in obtaining delivery or sh- certfhtca 
fiwn the Port Trust; in some cases there was also furthar &by in 
.t& despatch to the ultimate cod-. -- 

*Cp, Parr 4 (b), lo @) (i) urd 16 (a). 



15. The Ministry have stated that tbe delay w- dw 60 oarypertjbr, 
fa the porb due k, a sudden and steep increase in imports after th 
declaration of the Emergency in Odober, 1962, on the me hand & 
the time taken in posting and trainfng SW on the other; further, fiE 
a number of caws documento were either not d v e d  or mcehd 
late adding to the complexity of the pru,%lem. 

1.6, The Secretary, Ministry of Defence stated during evidence that 
claim could be preferred only after observing an elaborate and com- 
plicated procedure in regard to the collection of several documents 
and information. However, considering the fact that the Embarka- 
tian Headquarters had to handle all of a sudden an eight-fold increase 
in t r d c  (15.24 lakh packages) from the pre-Emergency load of 1-91 
lakhs packages, the non-preference of claims in 391 cases out of 4,876 
cases may not be considered excessive. 

1.7. Further, the witness stated that the difficulties arose due to 
the following facts: 

(a) most of the cargo wns Aid cargo, the responsibility for for- 
warding which rested with the foreign Governments. 

(b) vast area of about 20 square miles in which the packagee, 
both defence and commercial, were scattered; 

(c) non-receipt of documents in time, necessitating taking wer 
of the goods on indemnity bond; and 

(d) arrival d cargo on ships other than those by which they 
were booked. 

1.8. The Additional Secretary, Ministry of Defence, while explain- 
ing the procedure for preferring claims stated that the bill of lading 
of the consignor and the packing account of the shippers were the 
documents required for checking the correctness of s t o m  received. 
As regards the procedure for preferring claims for stores short-land- 
ed, the certificate of short-landing issued by the Port Trust authorities 
and the c.i.f. value of stores were required. The number of cases 
in which claims could not be preferred had now come down from 
155 to 109. In these 109 cases the documents were not received and 
as such claims could not be preferred within the stipulated tine. 

1.9. Asked about the measures taken to ensare that the documenb 
were received in time from the consignors, the Additional Seer- 
stated that the Ministry of Defence had fmpressed upan the In* 



Sup& Mirsioh, in London and Washigton and their military autho- 
xities in other countries the need for ensuring that documents were- 
forwarded in time to the Embarkation Headqtrarters. 

1.10. Elaborating the circumstances resulting in the claims hem- 
ing time-bnrred, the witness explained that during the period follow- 
the declarntion of Emergency. there was a tremendous increase in 
the receipt of stores at the port. Unloading was done at the port 
round the clock and sometimes to make way for the cargo from 
the next ship, the cargo unloaded from the earlier ship had to be 
removed by the Port Trust authorities to warehouses where it got 
mixed up with other cargo. Due to the enormous quantity of stores 
it was not found possible easily to separate and selfregate the 
Defence cargo for delivery to the Embarkation Headquarters. 

1.11. Asked about the reasons for the failure to prefer claims in 
the case c f stores roccived in damaged condition, the Secretary 
stated that the procedure for preferring claims woe the romp: RS 
in the cast! of stores short-landed. The question for consideration 
was whether the stores were damaged during transit on the ship 
or at the Port after landing. In the.= cases the damage was 
known only when the stores were handled over to the Embarkation 
Headquarters by the Port Trust authorities. Here too the congestion 
and confusion in the Port Trust area had contributed to the claims 
having become time-barred. Normally the carryinq agencies stood 
finn on their legal rights and responsibilities and no concession ahout 
delay in preferring claims was allowed by them. 

1.12. Asked why extra staff could not be provided in time, tc 
cope with the increased load, the Secretary stated: "The Embar- 
kation Headquarters was not in a position to handle such an 
abnormal sudden increase in the workload. Although we sanction. 
ed additional staff from time to time, the dimensions of the problem. 
I think, were not sufficiently appreciated at the time and this you 
can judge from the fact that between May 1963, when the first 
staff was sanctioned and 1966, the staff has had to be increased to 
4 times what it was at this particular time. As you know, in giving. 
staff both the Defence Ministry and the Finance Ministry are more 
conservative than liberal. I think it took time before total diman- 
dons of the problem could be assessed. After all in 1963, 15 lakh 
packages did not come suddenly. It was spread over the year. As 
fiey began to appreciate the increasing workload, the staff was sanc- 
t b ~ e d .  We have had to deal with the problem in instalments mow 
',as a matter of caution than as a matter of assessment of the vork- 
load in strict terms." 



1.13. Tbe ChdZW tsd that Go~errmsnt rbould bmm g e n d  
tbsirr rmcbbty at the ports, P r r t h d d y  the Embadcation Htd 
quarterr, to a p e  witb tbe arpeebd lPnsllrs in tbe impatr a@ 
Defence equipmart rd machinery tolbwbg tbe Chfmas aggmdoa 
in 1962. The CamPrittac dcrrin that the Ministry should non 
examine whstber the Embulr.tlolr Commradrtnt could not be d e b  
gnted soarn more powers for deployment of additionnl sfail  upto a 
certain limit to meet with m y  sudden spurts in the uumber crf 
packapes r d v a d  at the Port. The Commfttee a h  feel that it 
A d d  have been poMibk for the Defence authoritias,'in consultation 
with the consignors and t k  Indian Misions abroad, to arrnage 
mattens ao that dl documents connected with imports were received 
without delay. 

1.14. The Committee stress that there should be close co-ordination 
batwam the Embarkation Headquarters and the Port authorities i a  
the matter of identification and delivery of M e n w  consignmenb 
rn as to obviate any delay. 

1.15. The Committee also feel that adequate warehousing facilities 
should be made available at Bombay and other major Ports where 
the Defence consignmearts could be stored m a secure condition 
pendlng their clearance by the Ibbarkution Commandant in order 
to avoid delay in tracing them and to save tbem from damage by 
rain. The Committae would like the Mfnisky to examine this 
further in consultation with the Port M s t  authorities. 

1.16. Thc, Committee suggest that Government should nmke a com- 
prehensive review of the arrangements for the handling of Defence 
goods, particularly machinery and other sensitive equipment reqnlr- 
d for Ordnance hMes and the Armed Forces so as to ensure their 
expeditious and safe delivery and the prevention of any damage 
through rain or mishandling. 

1.17. The Committee also recommend that the Defence authorities 
should keep a close watch on the preferring of claims and their 
settlement so as to ensure that claims do not become time-barred 
and that they are settled expeditiously. 
Loss of, damage to, stores after Zanding-Para IGPages 21-22. 

1.18. In the following two cases, stores were damaged during tbe 
long pericd which elapsed between landing at the port and despatch 
,to the ultimate consignees. No claim was preferred a m  
Part Trust in either case. - 



(a) M a c h h  for Raewch and DGoC1opmQlrC 
1.19. Four machine asting Rs. 0.91 lakh, required by the Research 
-a DcP.dopnent Organidion in connection with the development 
of fndigeaous mderfals for aircraft ronstructbn, arrived at a port 
prrtly in March, lS3. (4 packages). and partlv in Julv. 1964 (3 
packa@s). The 7 packages were, however, received by the ultimate 
consignees in February, 1964 (3 packages), C)ctobc?r. 11964 (2 pack- 
a@), July, 1965 (1 package), and March, 1966 (1 package). 

1.20. On being tested one of the machines (Rs. 31,000) was found 
to be completely unserviceable due to corrosion caused by exposure 
to weather for a considerable time. 

1.21. It was observed in this connection that there was consider- 
able delay in clearing the packages from the port and in their 
ages), July. 1W5 (1 package), and March, 1966 (1 package). 

No. of Date of 
P.ct.P Remarkn 

l a d i n g  Clearing desptch r e i p t  by 
at port fmrn port to consignee consignee 

3 hiarch. March, November, February. Delay of 8 months 
1963 1963 1963 1964 in despatch to the 

consignee war due 
to packages not being 
co~cc ted  with docu- 
ments. 

2 JuIv. August, September, October, 
1964 1944 1 6 4  1964 

I March. March, May, July, The delay of 18-24 mon- 
1963 w 5 5  1965 19% ths in taking d c h q  

from the port hrs 
I July. January, February, March, been attributed to the 

1964 1966 r 966 1966 packager not king 
trreable. 

1.22. During evidence, the Secretary, Mini st ry of Defence pointed 
a t  that the date of clearance, from the port, of the Rrst consign- 
ment was November, 1963 and not March, 1963 and this was brought 
out by the Court of Inquiry held in this case. He further stated 
that the first three packages were received on 18th February, 1964 
and the last on 3rd July, 1965 and the consignee addressed the 
Embarkation Headquarters in June, 1964 followed by m i n d e n ,  at 
mguktr intewals. After testing of the equipment, a detaifed dis- 
cecpancy report was sent to -arch and Development O w -  - with a copy to & Mreats General, India Supply Missiam. A 



Court of Inquiry was held and the &ndin;IFs oli the Court were thrt 
the deterioration was partly due to b p v  @rage of cases by ttrs 
Bombay Port Trust and partly due to M a y  in clearance by the 
Embarkation Headquarters. In regard to up tbe cases with 
the Bombay Port Trust, the witness stated that no claim could be 
preferred against the Port Trust under the law because the time 
limit had already expired. As under the Bombsg Port TnLst Act 
the responsibility of the Port for the loeg, destruction or dcteriora- 
tion of goods was only that of a bailee, the Port Trust authoritiee 
had disowned any liability. In  respect of the delay in clearance, 
he stated that the responsibility was that of the Embarkation Heed- 
quarters. 

1.23. The Additional Secretary, Ministry of Defence, stated that 
there was only one shed in the Bombay Port Trust area where 
Defence cargo was stacked before being despatched to the consignees 
but this shed was not adequate for the enormous quantity of Defence 
Stores reccivcd. Further the Defence cargo was stored in this shed 
only after having been handed over to the Embarkation Headquarters 
by the Bombay Port Trust. 

1.24. In reply to the question of providing proper covered accotn- 
modotion for Defence cargo being taken up with the Port Trust 
authorities, the Secretary stated that the Embarkation Headquarters 
had been taking up the matter with the Port Trust authorities but 
due to paucity of covered accommodation and thc frcquency of un- 
loading it was not possible to keep all the cargo in covered accom- 
modation. He added, "But I think it would be possible to give 
instructions to Embarkation Headquarters that wherever they can 
trace at least the machine-goods which are liable to corrosion due to  
rain, particularly during the monsoon, they should take it up with 
the Bombay Port Trust frequently!' 

1.25. The Committee have already recommended in paras 1.15 
and 1.16 that adequate shed facilities should be provided in Bombay 
Port and other major ports for ensuring the safe handling of machi-. 
nery and other sensitive equipment imported for Ordnance FactOd~~ 
and Armcd Forces and for their prompt onward despatch to the 
consignees. The Committee would like to know, in particlax, the. 
action taken to improve the handling and shed facilities for Defence 
consignments at Bombay Port 

(b) Spares for generating sets 

I.%. A consimment of spares for diesel generating sets recefved 
on 80th April, 1963, was cleared from the port only on 11th Sep- 

''mber, 11983, dter a period af over 4 months; it has beert statcd 



if 

thet tbc packam could not be tr'wd in the dwks in the meantime.' 
A regimental su~vey conducted a few days thereafter, on 19th Sep- 
tember, 1963, found that the consignment was in ;\ wet condition 
and that the contents were cormded. A Court of Inquiry convened' 
In September, 1965, 2 years later, to investigate the case, found that* 
the cases were lying in the open while in the cust~dy of Bombay 
Port Trust resulting in ingress of rain water intc the cases; it was 
of the opinion that the deterioration was due primatily to jjnproper 
storage of the cases by the Bcxnbay Port Trust and partisliy to the 
delay in clearance of the consignment by the Embarkation h a d -  
quarters. 

127. The consignment was received by the consignee Air Force 
equipment depot on 25th September, 1963. The serviceable items 
were, however, brought 0x1 charge by the depot only in Mat ch-June, 
1964 (6 to 9 months later), and action in regard to "repoirable" and 
"unse=viceable" items was initiated in January, 1965 (after another 
7 months) ; the loca statements amounting to Rs. 23,054 were prepared 
in March, 1965, for regularisation of the lo= involved in respect of 
deficient and damaged items. The loss had not been written off 
till January, 1967. 

/ 
1.28. The Secrebary, Ministry of Defence, explained that the 

matter was also referred to a Court of Inquiry whose findings were: 

(i) timely action was not taken to obtain th? accounts from 
the transportation section to check the items and bring 
them on charge; 

(ii) Non-obwrvance of instructions regarding despatch of the 
stores to the equipment preservation officer; 

(iii) delay in initiation of action for categorisntion of the items; 
m d  

I 

(iv) delay in raising discrepamy report. 

- 1.29. The witness added that as the Court of Inquiry did not flx 
any responsibility, the Ministry of Defence had instructed that the 
disciplinary aspect should be gone into. The Court of Inquiry we? 
considering now the disciplinary aspect of the case 

-1.30. The Committee are not able to appreciate the delay of two 
.yews in constituting a Court of Inquiry to investigate this case. 
The Commitha consider that it should be incumbent in such casts 
for the Court of Inquiry to pin-point the rerrponsibility for' the lam 
na that llnressar~r action, may be taken against all those found guiW 
of denlictian of dm*. . 



1.31. Until January, 1964, a certain Sector 'A' of the Northma 
Bontcrr wae treated as a peace area Tmop statJmd in this -' 
were, therefore, entitled to the fobwing rations:- 

OflRcers-Nil (No free rations at aU) 

Other Ranks-Rations on the peace scale; those posted at high. 
altitude were also entitled to certain extra items. 

In addition, all ranks (both d c e r s  m d  other ranks) were in 
eceipt of a special compensatory allowance. 

1.32. Troops in field service areas of the  norther^^ Border were -  titled to rations on the field scale (and certain other concessions). 
Those posted at high altitudes were, in addition, elid ble for- 

(i) Some extra 'high altitude' rations which were the same as 
those admissible to troops in Sectar 'A' till August 1962. 
In September, 1962, these were revised and additional 
items like oat meal, milk toffee etc. were also included; 

(ii) a high altitude uncongenial climate allowaxe, the amount 
of which was roughly equal to  the special compensatory 
allowance payable in Sector 'A'. 

1.3% Sector 'A' was declared to be field servlc5 area from 1st 
February 1964 and only from that date t m p e  msted in that sector 
became entitled to same rations and allowances (as also other mn- 
cessions) as those in other field areas 

1.34. Troops in high altitude in Sector 'A' were, however, s u p  
plied extra 'high altitude' rations on the scales admissible to those in 
field service (areas from December 1962 to July 1963 although they 
were entitled to thee  rations on a lower scale and continued to 
receive the special compensatory allowance meant for Sector 'A'. 
In the result, during the period Deceanber, 1962 to July 1963, they 
received better rations than they were entitled to, as shown below, 
without any reduction in the amount of the special compensatory 
allowance: 

O k r s  (at a11 locations) . . Received fm ntions (and pdditiond ration 
in the case of those stationed at high 
altitude), though they were not entiikd' 
to my fm rations. 

Othu Ranks(at high altitude) . R e b a d  h s  on the pwoe sak d 
dditiDnrl rations at r sale biglwt m. 
t h B t t o w h i c h t k y c R u t ~  



1 s .  Uoauthorirred 'trawt of oat meal ud milk, t-'  
. 

t h e  posted at high altitude during Dcewber, 1WZ b July, 1- 
fovoived an expenditure of Rs. 1.20 lakhs. 

1.36. Orders have since been issued in July, 1966 to recover the 
,'K)sf of unauthorjaled issues fiwn of8cers. The matter regarding 
over issue to other ranks is stated to be under consideration of 
Government. 

1.37. It has been stated that troops at high altitude in Sector 'A' 
were supplied 'high altitude' rations on the scales applicable to fleld 
service areas on the oders  of the local Commander who felt that  
conditions in this sector were such as to warrant thek issues pending 
Government sanction. 

1.38. Consequent on stoppage of free issuc from August 1963 
(when they were deleted from the list of high altitude rations) 
certain stock of oat meal (Rs. 0.67 lakhs) and milk toffee (Rs. 0.31 
lakhs) valued at Rs. 1.8 lakhs became surplus to requirements. This 
was disposed of by sale to private parties in July, 1964 for Rs. 0.37' 
lakhs involving a loss of Rs. 0.41 lakhs. 

1.39. A c~m~pehensive mote furnished on the subject by the 
Ministry of Defence is reproduced below:- 

"Vide Government of India letter dated 7th November 1960s 
troops located in Sector 'A' were sanctioned extra rations ;is were ' 

authorised to troops at high altitude in addition to the peace scale 
of rations that they were authorised to. The extra rations consisted 
of the following five items:- 

(a) Rum or substitute 

(b) Oil Hydrogenated 

(c) Sugar. 

(dl Almonds 
(e) Walnuts. 

These extras were at par with the extras authorised to troops: 
h a t e d  above 9,000 ft. 

In view of the medical opinion regarding the necessity for im- 
proving the extras for hqh altitude rations, a revised scale for high 
altitudes was approved by the Ministry in August 1962, vide Gw-- 
ernment of India letter dated 15th Wtember  1962. The letter 
superseded all instructions issued on the subject of issue of extra 



;rations to tmpn locatsd W a k e  9,000 ft. and the bigh altitude 
ratfculs were r&sd as given in Appendices to the said letter. 

Since the letter of 15th September, 1962, was in supersession of 
a the previous instructions in regard to issue of extra rations, the 
.Amy Commander of Sector 'A' naturally interpretted it to apply b 
the troope in Swtor 'A' as well. The Government of India letter 
dated 15th !3eptember, 1962, though mentioned A1 4/S/58 dealing with 
Aeld scale of rations to troops and A1 ll/S/58 dealing with field 
scale ration$ to officers did not mention AI/8/S/58 which deals with 
pace-scale of rations for troops, which was relevant so far as Sector 
'A' was concerned. However, the intention of Government WRS to 
apply the high altitude rations to all the ~ectorfi uniformly, as is 
borne out in the Notings on the file. This is a h  clear from the 
subsequent action of Government when a Corrigendum was issued 
to (hmnmmt of India letter of 7th Nwember, 1980 vlde letter 
.dated Sth January, 1963. Vide this Corrigendum, sub para (a) and 
paro I1 of the letter of 7th November, 1980 which pertains to troops 
which are located above 9,000 ft., were sought to be deleted, as high 
altitude rations far these troops had already been included in the 
Government of India sanction of 15th September, 1962. 

However, since there was some ambiguity in the Government of 
India letter of 15th September, 1962, in as much as A1 8/S/58 was 
not mentioned, Army Headquarters floated a proposal seeking to 
reintroduce portions that were deleted from the letter of 7th Novem- 
ber, 1860 by issue of a Corrigendum on 5th January, 1963. Some 
how or the other it was interplleted at  this stage that the provisions 
of Government of India letter of 15th September, 1962 were appli- 
cable only to personnel drawing rations as per AI 4/S/58 and ll/S/58 
d these were not meant for troops drawing rations as per 8/S/68. 
This was not a correct interpretation. But, however, a corrigendum 
was issued on 17th April, 1963 reintroducing retrospectively fmm 5th 
January, 1963 the extra rations that were authorised hitherto to 
troops located in Sector 'A'. 

The Army Commander took up the matter with the Army Head- 
quarters seeking an amendment of Government of India letter of 
15th September, 1962 to include troops located at high altitudes in 

' Sector 'A' as they were in receipt of high altitude rations at par with 
other troops in other theatres vide Government of India letter dated 

'?the November, 1960. He stated in his letter that since the Govern- 
.merit of India letter of 15th September, 1962 was in supersession d 
dl existing provisions, he had authorised high altitude rations to 
bps locrrted above 9000 ft. under the said Government letAer hPm 



5th December, 1962 and he was issuing these rations in addition to 
the existing authorismi peace ration scales. Under these dr- 
cumetances, he felt that the letters of 5th January, 1963 and 17th 
April. 1983 were not in tune with the original orders of 7th Nownm- 
ber, 1960, under which extra rations were allowed to t m p e  without 
any distinction of location. He had, therefore. requested for amend- 
ment of the Governnient letter of 15th September, 1962 so as to 
include troops deployed at high altitudes In Sector 'A'. On 20th 
June, 1963, Army Headquarters sent a signal to the Army Com- 
mander of Sector 'A' asking him to stop lssuc of high altitude rations 
to troops located in Sect<)r 'A'. t o  which the Army Commander 
replied on 3rd J u l j .  1963 st3t:ng that  he had stopped issuing high 
altitude rations as per dirc-ctions of Army Headquarters. The audit- 
ed accounts of the platoons concerned which have been verified in&- 
cate that the issue o f  high altitude rations were actually stopped 
from 7th July. 1W He. however, reiterated his earlier view that 
the troops locakd 1t1 h ~ g h  alt~tudes of Sector 'A' should be brought 
under Goverr~nlunt of India letter of 15th September, 1962 even 
though t h q  were drcltrtng rations on peace scale. 

It would also be pcrtlncmt to po~nt out that the existing records 
show that thew was no ~ssutl o t  rations on field scale to troops l m t e d  
jn Sector 'A'. In h ~ s  letter of 3rd July, 1963, the Army Commander 
has also made it abundantly c k r r  that the trcmps located in Sector 
'A' were in reccipt of rations ;IS per 8/S/58, t h a t  IS,  peace scale of 
rat ions. 

Thus, the irregularity, if lt can be called a n  irregularity, is limited 
to the issue of high altitude rat~ons from 5th December, 1962 to 7th 
July, 1963 to troops located in Sector 'A' at 9000 ft.  and above. It 
would be pertinent to point out here that the question of replacing 
the compensatory. allowance that the Army personnel received in 
Sector 'A' by field service concessions, was initiated by the  Army 
Headquarters as early as in November, 1962. 

The Ministry of Finance had accepted the extension of Aeld 
service ccmcessions to the personnel in Sector 'A' in December, 1- 
but orders could be issued only on 1st February, 1964, as the questio~ 
2951 (Aii) LS-2. 



Note 5 of Ministry of Finance (Defence/AG) on the blc quoCed 
.knro mm as und0r:- 

W e  have no objection to the cancellation of the orders autho- 
rising the grant of Sector 'A' ccrmpensatory allowance 
and the extension of the Aeld senrlce concessions, as in 
operational arcas in India, to the personnel in Sector 'A'. 
It h, however, been proposed by the AHQ and the 
Ministry of Defence that the personnel in Sector 'A' 
ehould also bc clllowcd the high altitude/uncongenial 
climate allowance and separation allowance throughout 
Sector 'A'. U'c. regret we cannot agree to this part of 
the proposals ns it stands and have the following com- 
ments to offer 9 7  . . 

Further in April, 1963, thc decision to extend thc field scale of 
rations to troops in Sector 'A' had been more or less finalised in a 
maeting in the offtcc of Additional Secretary. However, this dwi- 
rion could not be implementid till 1st February, 1964. Non-!SUP 
02 these orders has worked out to the advantage of the State in that 
the Aeld scale of ration and Reld concessions for this period, that is, 
April, 1963 to February, 1%4, would h a w  cost the Government a lot 
mom. This would show that the State has gained out of this 
umiasion and the troops hew bern denied a legitimate entitlement. 

In so far as ofRcers are concerned, the Army Commander had 
sought the permission of Army Headquarters vide his signal dated 
the 6th December, 1962, requesting that he be perrn~tted to issue to 
officers rations as per ll/S/58, as local procurement of rations was 
not possible. He had clearly mentioned that if Government did not 
pennit issue of free rations to of8cers. then the cast of rations wwld 
rmbsequently be recovered from them. A decision has been taken 
to recover the cost of rations issued to offieers at  a flat rate of 
R8. 1001- per month in instalment vide &vemment of India letter 
dated 1st July, 1966. 

It is thus abundantly clear that high altitude rations as authoris- 
sd oi& Owernment letter of 1- SqpCember, 1962, thou@ it was 



in- b appIy to troops located in all Sectors and mention d 
Satoa 'A' was inadvertently omitted, were W e d  to ttoops in Sec- 
tor 'A' by the Army Commander through a boMljkZe mfsinterpntto- 
LS<rrP thereof. It will also be seen from the above that Government 
have gained monetarily in this case. 

Regularisation of the tcttauthori.ved issue 

In so far as ofIfcers are conc~mcd, as has almady been explained 
above, the Army Commander had nuthorised issue of rations. T h e  
issues werr be~ng made siibjrrt to rcvovery in case the field scrvice 
concessions were not exkndcd t o  Sector 'A'. Thus the unauthorised 
irrsues upto 1st February, 1964 h a w  becn regulnriscd under Govern- 
ment of India I~ t t r ' r  dated 1st July,  1966 by recovery in instnlment 
from the officers. 

I n  so far as tr~wp.4 are concerned the qut.stion of regularisation 1.; 

limited to the ismi* of high altitude rations to those located above 
#)00 ft. from 5th Ilcccmber, 1962 to 6th Ju ly ,  1963 and would be 
examined in due course." 

1.40. To summarise the position. troops ltsatctl at  high altitudes 
in Sector A were allowcd or1 7th Novcmber, 1960, cxtra rations Ln 
addition to the pcace scale rations. Thcsc extra rations were on par 
with those authorise for trovps located above 9,000 fcet. The Com- 
mittee also note that the revised scale of issue of cxtra rations to  
troops for high altitudes was issued by the Ministry of Defence on 
15th September, 1962. This letter superseded all instructions on 
tlae subject of issue of extra rations to troops located atlabove 9,000 
feet. Through an omission, however, no refcrence was given in the 
body of the letter to earlier orders which had allowed troops at 
high altitudes extra rations in addition to peace scale rations and 
which was pertinent to the case of troops stationed at high autitudes 
in Sector 'A'. 

1.41. According to the Ministry's note: "The intention of Gov- 
amment was to apply the high altitude rations ta all the Sectors 
mifomdy as is borne out in the nrrtings on the AleH. 



1.42. The Army Commander requested G o v ~ ~ n t n t  to mead 
thet r letter of 15th September, 1962, so as to include within its pur- 
tww troops deployed in Sector 'A' at high altitudes, while in the 
mcantlnw h e  allowed extra rations to the troops at h~gh altitudes in 
.%tor 'A' rn a d d ~ t ~ o n  to their peaw scale rations. till it was specifi- 
c ally stopped by the Army Headquarters in July. 1963. Govern- 
nwnt ultimately rssued orders in February 1964 clarifying that the 
t ~ Y H I P S  and 0mcer.s In Sector 'A' were entitled to fwld scale rations 
ah- per thrrr orders of 15th September. 1962 Accordmg to t h ~  Minis- 
t r l ' s  notc., "The Ministry of  F ~ n m c e  Imd accepted the extrnsmn of 
fiel~l sc.~vtw concessrons to the pcsrsonr-;el in Sector 'A' In December, 
1962, but orrict:, or,uld bc* ~swucd only on 1st February, 1964. as the 
question as to tvllcrc* tho lrnc of l u ~ h  altrttldo should bc drawn. was 
undrr consitlwat~ctn tw:tvc*cbn 1 1 1 t h  par t~cs  cwncetned " 

1 43 Thc Al~n~st t  y ' s  11c1tr. furtl~c~ po~n!s out "Thrs would show 
thnt the State bas gained out of thls o~nicsion and the  troops have 
twcn tlmicd ;I Ic~~:~tirnatt~ rntitlemcnt " 

1.44. Thc Comnrittcc~ arc unhappy that, due to a serious omidon  
in Govcrnmcnt's orders of 15th September, 1962, troops at high 
altituclc.\ above 9.000 feet were issued extra rations in addition to 
paicc wale rations from December 1962 to July 1963 while other 
troop\ i l l  Cwtor 'A' stationed bPluw un altitude of 9,OW feet w e  
denied tlrc heticfit of field rations which were due to them. The 
C~mmittcc. do not want to limit ~~ICIIISCI\~CS p t ~ r e l ~  to the question 
of thc fin:~trcinl implicr~tiorrs hut feel that in surh rr vital matter 
uflc*ctia): tire tnornlc of troop, i t  is of the utmost importance that 
orders regsirding the issue of rations arc framed u~rambiguously and 
dear12 and, tlrnt. where a mistake creeps in, it is rectified with the 
u t m o s t  nprdition. The Committee would like Government to n- 
view the position rcgnrding the issue of extra rations to troops and 
Of'Iiwr~ in Sector ',I' froin September 1962 to Fcbruaq 1964 in the 
k h t  of the spirit N I I ~  intcation of tile .relevant orders so as to obviate 
MY mintcndcd hardship. 

1.45. In  regard to thtl loss due to disposal by sale of stocks of oat 
meal and milk toflee rendered surplus consequent on revision of high 
dtitude scalc or rations, disciplinary aspect and remedial measurer 
the Ministry of Defence have stated in their note as fdlows: 



"Consequent to the introduction of the ivvised high altituav 
ration scale authorised in the AHQ letter of Zlst August, 1963 edtecc 
bve from 1st December, 1963. the following stocks of oatmeal and 
milk toffee became surplus to the requirements:--- 

(a) Oatmeal 23.550 tonnes 

fb)  Milk Toffcu! . .  33.617 tonnes 

The provrsiorung for the extms for hlgh altitude rauons u . 1 ~  
based upon the optimum strengths considered likely to be posted 111 

high altitude for operational requirements. When oatmeal and mtlli 
Mce were taken off the scale in the rev~sed high altitude ration 
d m ,  the anticipated consumption of the availoblc quant~ties of 
thew 2 items was worked out on the llkely strengths that might uin 
deplo- a t  high altitude and not on the then actual strengths at 
h ~ g h  altitude Hcncc the indication was given that the available 
stocks were Itkcly to be consumed by the 30th November, 1963 In 
sctul fact The build up at high altitude did not materialistb. 
Hence the st~wks avallablc could not b~ consumrcl as per our earlicDr 
assessment 

Army kieadquitrtcrs hnd cancelled the demand for 84 tonnes of 
oatmeal and 43.556 ionnrs of milk toRw on the CDP against the 
previous c k ~ ~ ~ n t l d s  which had not materialised. I t  will be apprec 
ciated that the demands for which the CDP had already concluded 
contracts. could not be cancelled. 

The following a c t ~ o n  was taken to dispose of surplus stocks of 
cxitnwal and nwlk toffee with the  minimum loss to the State:- 

( a )  Issuc* of milk tuffce in l ~ c u  (4 raisins and copria was 
authoristd. Milk toffee w a s  also issued in l i w  of boiled 
sn'ccts to non-smokers. 

( b )  Oat~tlcal was authorisecl in lieu of cornflakes to entitled 
personnel. 

(c) Issues to A1r Force and Navy were also made and their 
future demands adjusted to the extent the estimated 
storage life of stocks permitted. 

(d> Transfer to other Commands was also considered but i: 
was not found feasible on account of similar situation 
prevailing in Western Command due t o  non-authorisat ion 
of these items as part of high altitude rations consequent 
to the- revision of ration scales jn August, 1963. 



As a result of action taken er indicated above, qqmdmnw 
3.!MO ton= of oatmeal and 24.300 tonne5 of milk tcfTee were a#- 
sum&, leaving a balance of 20 tomes of oatmeal and 9.300 tamem 
of milk toffee for disposal. The balance stocks had by then limited 
rw~dual storage life and had, therefore, to be disposed of to avoid 
total loss to the State. 

Imtructions wereb, therefore, issued by Army Headquarters with 
t h r  prior conrurrct~c~ of Ministry of Finance (Defence) to d i s m  
of the ahortlifc stocks in question by auction or negotiation at  rates 
approved by the Ministry of Finance (Defence). The total quantity 
of oatmeal and milk tome disposed of, amounf r e a l i d  and the lorn 
involved are ns under:-- 

Uu~nrit\ (;Ofit at f x c  amount ILHS 
KC;, I S S U ~  rntei rcslisd invnhred 

I < \ .  Its. Us. Rs. 

O . I I I I I C ~  . . 20 .K~) i .  h ~ :  X?.OJ$. 2s 63,021.72 ~ : , O S C I  6 
at KY. 4 . 2 5  PI R1. 3.15 
per Kg. per Kg. 

From t h ~ s  it will be s e n  that the total cost of stocks disposed of 
is %. 1,18,193.28 at the free issue rate and the total amount realised 
by disposal is Rs. 76,791.72. This works out to approximatclp 65 per 
ccmt of the total cost, which appears to be very satisfactory percen- 
tnge for stocks of limited residual storage life. 

These facts indicate that maximum possible efforts were made to 
connilnth the surplus stocks. Only such stocks, which could not be 
consumed within the residual storage life were disposed of in the best 
possible interest of the State, in accordance with the instructionr 
b u e d  by Army Headquarters with the prior concurrence of Ministry 
of Finance (Defence), and the maximum possible amount has been 
reallaed. 



Instructions have been issued to the QMG's Branch to the dlFact 
that whenever proposals are init~aksd by them for del- ob any 
item from the existing ration scales, the measures propod  to be 
taken for consumption of the stocks already provisioned are planned 
in advance so as to ensure that the existing stocks are consumed be- 
fore they become unfit for consumption and that no surplus stockr 
are left which may have to be disposed of by auction resulting in l o s  
to the State Further. delcgatmn of powers to I f m I  Commanders for 
~ssut* of shortlife stocks of any item having (1 storage life of only 15 
days or lcss, In lieu of any other authoristd item of ration, in con- 
sultation with medtcal authorit~es, is also under active considera- 
tion.'' 

1.46 The Committee understand that thc Ministry of Defence have 
 sued instructions in September 1967 to the QMG's Branch to the 
c ~ f f e c t  that whenever propnsnls were initiated by them for deletion 
of any ~ t ~ m  from the cxsting ration scale, the measures propoeed 
to bc taken flq- fhc consumption of the exletin$ stocks should be SO 
planned t h ~ t  t h e  existing s t t ~ k s  were consumed before they became 
unfit for consumpti jn and that no surplus stocks were left which 
might have to br* disposed of hv suction resulting in loss to the State. 

1.47. Thc Con~mittec fccl that Governmmt should have isued 
these instructions about thc disposal of existing stocks of ratlonr 
which became surplus to requirements on a revision of the scales ot 
rations in 1963 when radical changes were made in the ration scales 
so as to obviate loss to the State. 

1.48. The Committee understand that the question of the delegation 
of power3 'to local Commander3 for the issue of shortlife st& of 
any item having a storaee life of only 45 dnys or less in Hen af any 
other authorisd item of ration in consultation with medical antho- 
rities is also under active consideration of Govetnment. The Com- 
mittee hope Government will take an early decision in the matter. 

Air dropping supplies for troops in isolated posts-Para 28 Page8 
38-40. 

1.49. Certain isolated posts on the Northern Border are supplied 
(solely or partly) by air. While most article which are sacked or 
baled are 'free dropped. i.e. without the aid of a parachute, box= 
and tinned articles are generally parachuted down. The supplies are 
dropped in specifid dropping zones. 



1.5O.Someof tbt)i~~ppfLCIdfOppedbyairdonotresdrtbe~- 
r l e c r  due to mbdmppfny, non-opening of passchuten, damage to can- 
Urn, &. Government haw not laid down the permissible pex- 
centage of such losses. 

1.51. A test check of lodlees in airdmps madc in April-May, I S .  
in one Sector 'A', and whole of 1 M - M  in &m See* 'B', dis- 
c- thet the loz#aa amounted to the following; the fipnes exclude 
&u#o in ~ W v e  eortics. 

Number 1 - 

1.52. Taking both the setcors together, about 3i5t.h of the stores 
pccountod for in w&&t were Lnee dropped and the remainfng 2/5th 
para dmpped; nll the stares aocountcd fcrr in number, or unit of ca-pa- 
city, wrrc dropped by parachute. 

1.53. While the losses in free drop were higher in Stvtor B. the 
I(- in para drop were generally higher in Sector 'A'. 

1.54. Analysing the l o w s  commodity-wise, it is obsved that 
them was a wide variation in the extent of loss in comparable m- 
madities in (i) the siunc sector and (ii)  same commodity in different 
sectors. 

1.55. Details in respect of principal culnmdities follow: 

I 'nit ol 1-osr pr cent 
~crountal 

S,cctar Sector 
A' ' B ' 

Kg. 11 f> 20.9 
9 9  S0.b 15.3 

>. 9 ' 9  13-6 



1, I .  Oil hydro r i m d  
2 .  Vegetmbk tinnc.! 
3.  Fruit ~ M C L ~  

4. h41k 11mcJ 

Kg. 0 :  27 ' -  
-. - 23.0 

" J I ? . $  
< . S  I Z ‘ Q  

. . 4 ' -  fO 'O 

1.56. The 1 0 . ~ ~ 4 s  111 respect of (1) dal, sugar, gram and rice in both 
seclors, and tea and atta in .C;ector 'B' among free dropped commodi- 
ties, and (ii) Oil hydro tmnned, and fresh fruits ul both st?dors, vege- 
tables and multi-vitamin tablets in Scdor 'A', and matches, rum and 
petrul in Sector 'B', out of the commoditlt.~ para dropped, were much 
higher than the average shown in Table 1 .  

1.57. The Conuruttee desind to know why losses in respect of 
cummonly ccnsumable articles in one sector were higher than those 
in another sector tilough both the sectors of the Northern border were 
solely or partlb ~ n a i n M  by air and why there were variationsir in 
loeses'in respect of fmdropped and para-dropped items. The Seem 
t;u~' stated during evidence, "So far as losses are concerned, of course, 



it is, I think, impWble to achieve or wen aspire to rhirnre any 
mathematical calculation between lorr in one wctor or lorr in tbt 
other rector. Conditions would vary wltb the type of tho craft u#d 
with the eflttciency, with the organisation of the dropping amea, with 
the weather condit im and with thd period tbat is selected for thc 
~tat is t~cal  analysis. Sector A may be taken for instance. In Sect01 
A, April-May was taken, which I think, is one of the worst periods 
af turbulation in that sector, while in sector B the whole year has 
been taken out and there is more possibility of an averaging out." 

1.58. In resp~vlt of Sector 'A' the witness stated that the percentage 
of Insees on three different types of aircraft were varying due to the 
location of dropping zones. But this Sector was better organized as 
the airdropping operations had been going on for a number of years 
while in Sector 'B' the amdropping operations had started only in 
1962-63. Lrism in Stvlor 'A' were less than losses in Sector 'B' as 

.the selection of droppinq zones and packing etc. had been improved 
through c x p r i ~ n c e  in Sector 'A'. 

1.59. Explninmg the procedure for air-dropping operations the 
witness atatcd 1 hat when storm were loaded into aircraft a load manis 
fest was prepnred and the manifest was checked with the load. The 
pilot of the aircraft had to account for the items he could not drop. 
Whcrr the dropping zone was on a hill, if there was a slight mis- 
take, the items dropped would go down the valley. 

1.60. In c\ note furnished to the Committee the Ministry of DP 
fcncr hnve intimated that constant watch was helnq m?intained bv 
the Army Air Transport Orgnnisation on the incidence of losses in all 
airdrops and that average percentage of losses in terms of weight 
sanctioned during 1966 was 3.84 in Sector 'A' and 3.4 in Sector 'B'. 
It waq mcntinned theruin that variations in losses were bound k, 
occur intw alia for the following reasons:- 

(i )  ditierent types of aircraft used. The faster the aircraft the 
creater are the chances of error, particularly in free 
drops; 

( i i )  different climatic conditions i.e.. the velocity of wind, the 
presence of fog or mist affecting the visibility and thc 
period of the year, particularly Mamoon or non-Monsoon 
perid; 

@i) the size and type of the Dropping Zone and tlie terrain 
surrounding it. If the drops cannot be retrieved becam 



of the surrounding area being inaccessible or if the fme 
drop are l~kely to hit the  boulders or rocks present on 
or around the Dropping Zone, the losses will be compara- 
tively heavier; and 

(iv) the losses will vary from one type of aircraft to the other 
and for different months by the same aircraft depending 
upon the mission assigned to it. 

161. In reaard to rtuiticinq the losses thc w t n w s  !,'ntoci t h ~ t  what 
was material in this case was the training of the pilot and the crew 
and their ab:ltt\- t I ~n;lnoeu\*~-t. the aimraft t o  cnsurt. t h c ~  drop only 
on the dropp~~ir. : me. The packing of the stves nlso needed im- 
provement an:i they w r w  trying to improw the packing. Further 
due t o  the fnst moving a~rcraft used in Sector 'R' the drop was to be 
rnad~ from big heiqhts and the loss was mevttably much more. The 
witness furthw stat& that use of the older and slower type of air- 
craft In  sect^^ 'A' was ;ictually not safe. Again the mnintcnance was 
more difficult and the numbcr of aircraft of this type was limited. 
Compared to this the fwter type of aircraft used in Sector 'B' carried 
more weight and was also safer. Considerinr! the hazards ~nvolvtul, 
wft'tv sh~w1.1 be the criterion rather than tho mcticulous calculation 
of Insses. 

:.62. Askfd whe:hc*r any guidelines hat1 ht.tw r v ~ l v c d  by the 
Urigadc Commanders for assessing thr losstbs !n free!para drop 
operations th witness stated that it was a matter of discretion and 
judgment under varyinq conditions which prevtlile4 from zone to 
zone. 

1.63. In the written note the Ministry of Defence have amplified: 

"it is not practkable to evolve any rigid guidelines for sanc- 
tioning losses in free drop/para drop nf the vario- com- 
modities in the various sectors a s  the losm depend on 
various factors which cannot all he pre-judged. 

The Brigade Commanders, who are authorised to investigate 
the losses, are senior and responsible officers and being cm 
the spot know the conditions under which air dropping 
takes place and are in the best position to judge the 
merits of each case in the light of prevailing conditions 
at the time of actual dropping and the various attendant 
circumtances. As senior omcers, they could be expect 
ed to apply their best judgment to the proper investfga- 
tian of cases and the taking of suitable measures to mini- 
mise the losses as far as possible." 



1.64 The ~ ~ t k . r ?  unrirMaand that the questian of oir-cbrqyriag 
uf ncm,Iirs for trclops has been revieth-ed by the Secretary, Mfnjstry 
af IMnw, in coauultation with the Chitt of Anny St& pad ttre 
Cblef of Air Staff and that it h.s been deckled to coNiditute n Cam- 
mttee under Lha drarrmanship of the DcpUty QuartrrmPstcr Geru- 
nd, Army Iicodquartcm, to conduct a comp.cbmadve enquiry into 
the air-dropping operatioas in the Eestern and Western theatres with 
a view to asoertoin the precise reason$ for variations tn logse9, suit- 
ability of a h r a f t  used, trairung of pilots, packaging methods adapt- 
ed n& improvcmcnt thcrcoi, suitability of dropping zones, their im- 
pnovcment or rdocallon and thc feasibility of lay- down guidelines 
for the accc*ptmczc./inveatigatiot~ of lotmes bv B r ~ p a d e  Commanders 1r1 
LJw Irght  of past expxkncc 

1.65. The Committee would like the con~prchedvc enquiry oa air- 
dropping opcrsiions to be completed m i  an early &tc so that b the 
Ught of the And- Government muy by down d b b l e  I[lridsdial??* 
fbr .fetptancc/iavcwtigotion of losses and take other measure\ l o  
d u c c  such lawmi to thc minimum and to dispel all appehcrrrsioucl 
about contrived 1m.s or misappropriation of supplk. 

1.66. Thr rcsults of the working of the Military Farm! dunng the 
y m r  196S-66 are fl iwn nt p g *  89-91 of the Appropriation Account Y. 
Dcrfrncc Services. 
(a) Cost of prodtmng raw rmlk 

1.67. The following table shows the ~wghtffd averapa cost 01 pro- 
duction and purrhnw of raw milk by thtb Mil l tan Frirnrs durmng the 
year 1965-86. 

Row milk ~~roduccd-Rs. 1.85** pel litn*. 
Raw milk purchased-Re. 0:97 per 1tt.w 
1.68 The mt of product~on i~wludes p;t.tcbul.tsat lo11 chiwgc*s, ~ - r n g h -  

ly estimated at Re. 0.04 per lltrc, while the purchase price does not 
~ncludc this elcmcnt. Further butter fat content of buffalo milk 
(which colnprises ab-jut 2/3rd of the milk producedipurchased) is 
approximately 7.2 per cent in the case of milk produced by the Mili- 
tary Farms against G.2ppcr cent in the case of milk purchased from 
the market. Even ~.llowing for these differences, however, the cost 
of production of milk in the Military Farms is about 1 times the  
cast of purchnsc 

- - - - 
**P~tcludtr thc cost R, 1 -3  Inkhh\ durine I 9(rq -66 ~f rearing ~ r p l u k  calve.; uplo 

cmt month. 



(b) Lost arwing fronl delay in muision of tok rotes 

1.69. Bulk (sbaut 92 per cent) of the milk was issued free to 
military units. hospitals. ctc. The remaining part fahou? 8 y r  cmt) 
was sold on cash payment main!?; to entitled prwnnel .  

1.70. The cntit1t.d customers arc supplied milk nt conccs-sion,sl rntcts 
which ore generally loww than the iree issue rates. The sale 
ccmxs&ml rates was intrnduced in 19fi'i with a \-icw lo increasing 
the sale of milk as. prior to that date. surplus milk 111 wintcBr was 
Imng dispostyi P I  at a loss i114.w mnvc~rsion irrto  ghct, 

1.71. The table hr.ir)w dlows the totid amount of the loss incurred 
on these sales. which represents the total ~mcrunt of thc concmdons 
p-nntcd to cntitled ~wrsotmel. during the lnst four years. 

Y t o ~ .  H. , 1 1 1  I J L I I ~  

c ~ h a - 6  3 < 5 1  
! * & I - 4  I f> ! r ~  
lot;. f <  1 5  4f> 
1963-* zfz 45 

- -- - - .. - -  .- - - --- 
1.72 Thr r n ~ i ~ ~ ~ ( t  In 1im 111 1964-&5 (fis 8.87 Inkhs) and again in 

1965-66 ((R :!1 86 lakh*,) Ilvt*r that in  1963-64. zc~~rcgnting Hs. 30.73 
1,akhs. was due t o  incrtwx in cost of prcductitm/put-ellast* of raw 
m!lk on thc ant* !~;r~td. :ind del;ry in revision c ~ f  salt rates on t h e  other. 

1.75. The Ministry of Defence have furnished a cornpensive note 
on the Audit para which is reproduced in Appendix I. 

1.76. During 1965-66, the gross expenditure on milk production 
worked out to Rs. 1.83 as against the average purchase rate of $7 
paise per litre. The total quantity of milk produced in the Military 
Farms during 1965-86 was 143.65 lakhs litres (including milk fed to 



calve) and milk purchased was 312.32 bkh litnr. Tbe 
Form produced milk contained 7.2 per cent butbet fat content and 
kadard non-fat cantent was over 8:5 per cent as compved to 8.5 
per cent of butter fat content fn the M a l o  milk purchrrsed. The 
average butter fat content of Military Farm cow's mi& was 4.7 per 
cent whereas the butter fat content of purchased cow milk was 
between 3.7 per cent and 4 per cent. The production cost of 
Rs. 1-81 (Rs. 1.85 leas 4 paise for pasteurisetion) for raw milk 5 
equivalent to Rs. 1.M per Iitm of 6.2 per cent of butter fat content 
milk. 

1.77. About the pasteurisation cost, the Ministry's notp mentions 
however. "Though the rate of 4 paise per litre has been adopted as 
the cost of pasteurisation for the Rxatlon of saleJfree i.wuc rates of 
milk, the Military Fanns Directorate esfimatr that the actual cost 
ia about 6.5 paise per litre with reference to the issues from the cattle 
holding farms." 

1.78. I t  has further been stated, " . . . . . . - the gross expenditure 
of Rs. 254.87 lakhs on milk production during 1965-66 includes an 
amount of Rs. 19.27 lakhs on account nf the write-down of the value 
of young stock animals held in the capital inventory books of military 
farms. Sincc this amount of Rs. 19.27 lakhc dncc nc)t reprewnt m v  
actual espenditure but merely an accounting liability for h k  ad- 
jwtment due to the change over to the new system of valuation and 
depreciation, it should be excludcd for the purpos~  of anivinr: a t  thc 
reel production cost of comparison with the rate of local purchase. 
This works out to ncarlv 13 paise per litre and the production caet 
would then be even below Rs. 1.43 per litre." 

1.79. In regard to the high cost of production of milk at Military 
Farms, the Ministry have witcrated the reasons furnished to the 
Committee earlier which were appended to the 48th Report (Third 
Lok Sabha) as Appendix W. With a view to improve the operation- 
al efflciency and working results of Military Fanns, the following 
measures have intff-rrlia been taken:- 

(a) culling out uneconomical low-milk-yielding cattle; 
(b) artificial insemination. in the interests of economy and 

better breeding; 

(c) selective rearing of animals for improving future stock; 

(d) closing down or conversion of losing military farms in 
areas where milk is available throughout the year; 

(e) recategorisation of personnel of the military farms for 
maximal job output; and 



(f) impmvammt of agricultuse by provision of greater irriga- 
tion mtieq better seeds *. 

1.m. The Ministry h a w  stated that under the old procedure prior 
to January, lgBB, the sale rates were fixed taking into account- 

(a) financial results of the farm indicating proflt!lass; 

(b) production cost of milk which was a cumulative index of 
the combined efficiency of all section of the Farm viz. 
cultivation, cattle yard, stackyard and dairy; and 

(c)  local market rate of milk. 

1.81. In pursuance of the rccamnzendations of the Public Accounts 
Committee contained in their 17th Report (Third Lok Snbha) and in 
the light of the report of the  Expert Accounting Committee, proposals 
for rcv~sion of the system of pricing c f  milk issues wcre made by 
the Director. Military Farms, In December 1963 After discussinn 
with the Controller General. Defence Accounts and the Ministry of 
F i n ~ n c c  (Defence) on viirious issues, a new dwentralised system of 
fixing half-yearly the free and payment issue rates by a Station 
Board of Offkers based purely on th(- local market rate for equivalent. 
quality of milk p:us an all-India averagtl rate of 14 paise per litrc 
for pastcurisation and dcllvcry charges, was decided upon. In view 
of these discussions and consultations with various auth~rities, the 
final orders could be issucd only on 28th December 1965 for intro- 
ducing the new system. 

(b) Loss arising from d e h l  in re~:bion of sale rates 

1.82. Thc Committee pointed out that about 8 per cent of milk pro- 
duced in Military Farms during 1965.66 was sold on cash payment to 
entitled personnel and desired to know why, though the cost of pro- 
duction had been going up over the years, payment issue rates in 
these cases had not been increased. The Secretary stated, "So far 
as the first question is concerned, the rates that were given to entitled 
categories were as a matter of concession. They were evolved 
partly with a view to encourage more sales and partly as a welfare 
measure for the defence personnel and their iarnilics. I submit 
that in a matter of welfare, particularly, the cost increase is all the 
more reason for its impact on these personnel. I think that it is not 
only here but also in other spheres we have taken the view that the 
prks need not be raised where an element of concession or subsidy 
is involved. I know, for instance, that from the fair-price shops our 
coatt of procuremeat and hmdUng have gane up. But, still, we have 
not increased the prices!' 



1.89. In the note, the Ministry have stated: 

"The consessional rates for entitled categories of cutomen 
werc introducrtl from the 1st F'ebruary. 1957. Apart fmm 
encouraging the purchase of milk by entitled per-1, 
this concession w a s  mtended to serve as a welfare meuswe 
for the kfencc* personnel and their families. When this 
decision was taken, it was considered tha t  the losses on 
salt- of milk r r t  1owt.r cancessional rates would be ncutralis- 
r~d to a consiclcrablc* extent by the saving that would accrue 
by the utilrwtion o f  surplus milk during winter. 

' I ' i l c b  non-vnti t i c 4  customers werc charged fc2r c-ow and Standard 
milk :it f w c *  i s s ~ ~ r  K I ~ C I S  applicable to troops and hospitab, 
w ~ f h  :I 5111 (41::rc~. of FA paiw ptbr litrc for buiTffa1oc~'s mi!k 

'1'11(, Stations t l i  India \vcl.c divided into sis distinct groups 
and srparate sets of mtcs were prtwribed for each." 

1.84 In  rcspct  of losscs on nccount of paymtmt issues, the Minis- 
trv h a w  stated that the hulk of payment issues was in the form of 
cow's milk and to ofbet the deficiency, buffalo milk was purchased 
and issutd a i tw l)lcndings; thtk cost of blended mi!?c being approxi- 
inatrly 61 prr cent of the purchase rate of buffalo milk. As such, 
the ?osscs on payment issues worked out on the basis of difference 
between purchase rates plus overheads on pasteurisation and delivery 
and the payment issue rates would be Rs. 10.36 laahs and not Rs. 28.45 
lokhu. If no payment issues were made, the loss to Military Farms 



would be reduced by this amount provided the element of delivery 
and pesteurising charges in payment issues was taken into account 
at the average rate of 14 paise per litre. Since delivery to the units 
in the Cantonment area has to be made in any case, no additional 
delivery cost in respect of payment customers located en route would 
be necessary. If pasteurising and delivery charges art. excluded, 
the loss would have been only 6 paise per litre i-e. approximately 
Rs. 4 lakhs." 

1.85. The representative of the Ministry of Defence stated that 
"The complaint of Audit is, that since 1962, a general rcvision of the 
free issue rates was not made To that, we pointed out that although 
a general revis~nn was not made, pcriod~c class~ficat!on of farms kt- 
ween seven categories was made from time to time and the payment 
issue ratt-s have been revised upwards from time to time. To illus- 
trate this point. I will point out that. for examplc, in 1962-65, the pay- 
ment lssuc rate was 77 paise--I am talking of the average weighted 
rate During 1965-66. tht. pa?.mcnt lssue ratt. was raised to 83.3 
palsB, a raise of 6 3  paisc So ~t is not quite correct that the payment 
issue has not ht.cn revised. I t  has hem revised." 

1.86. The rcprescntativr. of the Ministry nf Defence further ex- 
plained that in 1966. the payment issue rates were linked to free issue 
ratm through thc following mathematical formula: 

"The free ~ssue  ratcab arc dcrivtd from the local market rates 
for cqul-:alcni q ~ i a l ~ t v  of m ~ l k  bv addink< a fiat rate 
of 14 paise per htre for pasteurisation and delivery charges. 
The payment issue rate for nnn-entitled customers was 
fixed by adding a surcharge of 10 paise per litre and for 
the entitled ct~:;tomers bv reducing the free issue rate by 
5 paisc for Category I personnel (Oflicers) and 10 paise 
for Catcp,or\. I1 personnel (JCOs, OR and non-Gazetted 
staff). 

Since free issue rates are required to he revised every six months 
-the payment issue rates are also automatically revised." 

1.87. The Ministry have further stated that the introduction of the 
new accounting procedure with effect from 1st April 1966 and the 
adoption of various economy measures have had a n  impact on the 
production cost of milk in military farms. According to the unaudit- 
ed figures of annual accounts of military fanns, the All India average 
2951 (Aii) LS-3. 

I 



productfon c d  and purchase rate of whole milk in 11%1#r-g7 as am- 
pared wlth 1966.66 were rs fonour:-- 

I f  due crcdit is Rlven for the facl that thc* farm prductad milk i s  
richer in fat content and SNF as compared to purchased milk. as al- 
ready indicated, the producttan coat for 1966-67 would w w k  out !a 
letm than the average market purchase* price. 

1.88. According t o  the Ministry of Ikfcnce. overall pl-ofrt~lnss on 
military farms during the post seven years has been as follows: 

Overall 
Pwfit 

lox9 
Hs. (tn l a k t ~  

- - . -------..- - ------ ". --- - - - - . - 
1.89. The working of the Military Farms had been commented 

on by the Committee in their l7th, 40th a d  48th Reports (Tltinl 
Lok Sabha). 

1.40. While the Coanmittec are glad to neb  the improvement in the 
b c i a l  position of Military Dairy Fams in 198661 a f h  'he htro 
duetbn of the new deeentralid system, they feel that tbere is no 
room for compbeency in view of the fact that the profits made e.rk 
inwn lM1-62 to 1963-64 were followed by twe years ( 1 M  md 
----.. 

*The c x p I u r c  un j) uucmt un u p t &  (11) rearing d u v w w t d  ulw upto w e  
month, and ( i i l  deltvcnng of milk which was hcing iacludd in I 'rc production ~ w ~ t  upto 
r& year xy6$-611 ha* k e n  exchi14 w h l :  wrlring out thc production cost for 1065-66 
ud 1966-6:. 



1)Ci-lO) ef h v y  lamem. The caaadttae st- that the LulQ I d  
nra~cas a v d b k  attb tbc MWuy Fums &odd bei put to the 
bd and mest rrmunartive use in constrltaUon with tbe Indim 
Caancil d AgricJtprrl Research who have the requidtc exper19w 
no4 oalg in &rkl of faodgminr, horticulture, .nd fodder qnucs, but 
a b  in animal husbandry. The Committee feel that the Ministry, 
in coasultatian with the Ministry of Food and Agriculture and State 
Covcmments. should examine the desirability of converting the 
Military Farms into extension farms d the Indian Council of Agri- 
cultural Research Agricultural Universities to demonstrate to the 
neighbouring areas the advantages which flow from adoption of 
modern techniques of intensive cultivation with high yielding varie- 
tics. irrigation, fertilizers. in?iecticidcs and pesticides. 

1-91. The Cutnn~ittec would like Govcrnmcnt to keep 11 close watch 
on the production rnd pdcc of milk in the Military Dairy Farms as 
compared with other lcading Dairy Farms such as the Aurcy Milk 
C o h y  aad tbe Kairn District Co-operative Milk P r d u c e r ~  Union. 
!%milSarly they would like Govcnunent to keep a close watch on 
issues on a concerdonal basis which arc made to entitled personnel 
n o  as lo ensure that losses on this uccount are kept within the intend- 
ed margin. The Committee hope that every effort will wade by 
Government to ensurp. that Military Farnls do not again incur losacs. 

Tardy executiorl of "urgent" Z L ~ ~ ~ - ] A ~ T ( I  3%-pages 52-53. 

1.92. In August, 1963, Government accepted the ntxessity f o r  a 
subsidiary ammunition depot for a Command and, due to "urgent 
military msom", autthorised commencement of the work in antfci- 
pation of administrative approval. Up to February, 1967, however, 
"go ahead" sanc:i-n has been civen for Rs. 101 lakhs o u t  of the rough 
estimated cost of Rs. 246 lakhs. In the meaniima. 

(i) 1,052 acres, ou~, of 1,745 acres of land requisitioned, at  an 
annual rent of Rs 1.86 lakhs, for the project have been encroached 
upon by the villagers and are under unauthorised cultivatiun; the 
wty Conrmissioner has expressed his inability to evict them until 
the lands are acquired permanently and full compensation paidl to 
the villagers concerned; 

(ii) the importedfindigenous ammunition which the depot was to 
hold is lytag elsewhere under tents. 



1.93. Thc tncorrenccr of expenditure d Rs. 101 lakhs was ruthorb- 
q i  in three stages as shown below: 

1.94 The desrgn for the magazina IS stated to have been finalis- 
c 4  111 Srptember, 1963, itself. Thr "go :theads' sanctlon for expcndi- 
I trrc* cm m,q:azincs was, I~owr*vcr. pven in Jiine, 1965. Some time 
later i t  wits found l~lbcessiir~ to rv-exnminr the design In the light of 
f l l v  I;ttrst t~xpwience; the dmtgn w a s  not f i n a l i d  upto Diwmber, 
1 !Hiti 

1.95. Whilc the constructiun uf oRice accommcdation and quarters 
for thc construction staR W R S  sanctioned in August. 1963, sanction 
f1)1- prowsion of sewage was uccordcd in Junc, 1963; the work an 
c.lwtr~frcnt~on and \r.trtt*r supply to thc quarters was also taken on 
Il.rnd only in January, l!66. The quarters which were completed in 
Jttnuary, 1965, ul u cost of Rs. 2.05 l a k b  were, therefore, occupied 
on1 y In August. 1966. when the sewage and other facilities were pro- 
~*idcd; In the meantime. thc const~uction staff continued to stay in a 
nearby city, which entailmi ;ill expenditure of Rs. 19,000 on house 
rcnt nllo\~nnct* and 1 1 s ~  c ~ f  go\.~>rnrnent transport between the city 
.lrld tht* work site. 

1.96. The  Coxnmitte desired to be furnished with n note on the 
CRW which has since been rwrivcd. 

1.W. Thrk M~nistry of Defence have stated in their note that the 
appnmiwate cstimate of Rs. 245.75 lakhs for the project was receiv- 
mi by the Army Headquarters in January, 1 M .  The revised esti- 
nuttm for the project k a u x  of Government orders for imprwed 
specifications being adapted for projects of a long tenn natum were 
forwarded in March. 1% and were under Government scrutiny. In 



the -time &ecau;lre of the increase in prices and consequent in- 
cream in the cost of coDsrtmctiun, the detailed estimates were for a 
sum of Rs. 290.99 lakhs, necessitating fresh acceptance of necesiity 
by Government as the cost had guntD up more than the permissible 
-it of 20 per cent. \ 

1.98. Further in the light of operational experience and confiictiny 
tactical and technical requirements, the design of the magazines was 
evolved after long deliberation and finalised on 29th December, 1966. 
Administrative approval to the project would be issued on complc- 
tion of the scrutiny of the revised estimates received in the Engineer- 
in-Chief Branch. on the bass of the revised design of the magazines. 

1.91;). Out of 1,710 acres of land taken over, the villagers who were 
dlowed to tend and harvest the standing crops on the land, continu- 
td t 4 ~  cultit'..te file land measuring 1,088 acres. Tht rcmdning re 
quisttioned area came under the active occupation of the Army autho- 
rities. The District Collector was requested not to pay rental in rcs- 
pxt of this land but was stated to h a w  replied that since the land 
was formally requisitioned, there was no law under which he could 
refuse payment of the compensation. The Ministry have further 
stated that for the years 1964-65 and 196566, rent at the rate d 
Rs. 1,32,234.08 per annum had been paid in respcct of this area, nnd 
that rent for 1966-67 is yet to be paid 

1.100. The Committee also find from the note that the total perma- 
nent land requirement had now bwn estimated at 1,788 acres and that 
a proposal was under consideration for the acquisition of additional 
asea. 

1.101. As regards the buildings, the  Committee find from the note 
that the Military Engineer Senrice construction staff for whom cona- 
truction of oface and residential accommodation was sanctioned in 
August 1963 did not move to Station 'A' as no arranghents for ac- 
commodating them there could be made until the accomrnodatim 
sanctioned for them was completed in January, 1965 for which sew- 
age and other facilitis were completed only in August, 1966. From 
27th September 1965 to 1st August 1966, the buildings w a e  used by 
two units and from 2nd August 1966 onwards for reaidentid and 
storage accollllllodation. Since August 1W6, the canstnrction staf? 
including the Garrison Engineer and his oface am arcommodated, at 
Station k Until they could be accommodated it has been etated that 
they had to remain in another station =by and claim house rent 
allowance. The Ministry have submitted that the buildings remain- 
ed uuutilised for 8 months only from January to September, 1965. 



1.103. The Commitla adr that A m y  Headquartchi have dna 
imud an 9Lb Aytust, 1967, butrwtbru lot a v d d b g  the mmmeac@ 
d mch caws due to un-rdinmtd plurned in tht  rcquirltianl.cqai- 
nition of Irnd. The Commiltccl. r i m  that Govcmmont should re- 
view the padtian rbout the utilirution of ngukitkm8d/.cqnird lad 
t4very year and amplify their instructions, 8s necessary, to awure 
t h t  groductivc t a d  whkh in  not really re~uired within r rerrrcrnrMy 
dar t  time for  dclencc uw is  not unnccmputly required ' rsgablt id .  

1.101. Tbc? Commitlat also reiterate the rccommcadrtioas conkin- 
cd in par* 3-21 of t h d r  7Int &apar( (Third Ldr Sabhr) regard& 
the proper planning, coordiartlon nnd provision of external services, 
e.g.. wwayir. roads, elactridty and wrtcr supply. so that the build- 
iv on cmpletksn arc brought into effetivc use without delay. The 
Committee rrgmt thnt. due le tbc failure to provide cxtcrnd services 
in time. the quartam built for the s t d  n n u i n r d  unutiliacd far uigbt 
months. The C'ornmittec hope that the Army outhoriticlr will take 
*Jhblc II)(FIIIU~ LO implement the ia f l ruc tms iariwd in the I&&r 
of Oih August, lg(l7, fw the p h m m i q  m a d  coordination of the budding 
prograntma m that such iraairnc*ci do not w u r .  

1 105 In areas spcclAed R B ~  operuticmat, Cammnders of field for- 
rr~nttnns;sectors a* empawered to order Ole execution of operational 
work which Hre "works of temponry nature actually needed for the 
prt~ecutlurl nf oprations or fo r  fonnatitms directly assistbg in such 
m t i a n s " ;  only works which ciurnat be undertaken under the nor- 
mal prwcdtrrt. " w t h o u t  11sk to the progress of operations" cart be 
r e g t d e d  arr aperationnl wurks. S)mre the declaration of Iknergc~lley 
in October, 1QgrL. lwge sun=, aggregating  bout Rli. 22 cmm, have 
beem rpant crO ouch mrks. 



1.106. The powers of the to 0- opuatfOU1 walrb 
are uelinritui. No astiteuIn are requbd to be pmpamd for theme 
warhr. The anly account kept is thc imp- accoun* Ln which a11 
cuh payments are entered; the bpmt  amount (rupporbd by vou- 
chers) is submitted to the C o n b U m  of Ddence Aroounb but Ulan 
is no local audtt. Thus, m the nature of :hinge, expctdHurc on 
operational works is incurred without detailed planning and normal 
technical and Aaollckl cont ml 

1.107 The fol1owing point of intnest was noticed in a review of 
the expenditure on the aperational works. 

Works not cmformtng to t h p  sprit of the rules. . 

1.108 Operat~curpll Works Procedure was introduced tp enable 
Cammandcm to get, at short notice, temporary works needed for ur- 
gait uperaticma1 requrrcments and is intended for areas and condi- 
trons in which ~t Ir impracticable to adopt the Normal or Emergency 
W u r b  aoctdum It was, howet-m. ob?rerved, that the dperathnal 
work ordered included also 

(a)  works of il permanent nature. such all weather mads, 
w h ~ c h  took 2 U: mcrrtt years to c~rnpI~ ' tc ;  

( b )  shelters, c a t c .  Icmttd In the rear area5 (wwnv from t h r  
forward areas) of thc rrpcrutlonal theatre; 

(c) pm-fabr~catcd shelters reqwred a year or m e  after the 
Commanders' ordcrs and not for mamediate use; m e  
of thcse were stwktul In Engineer Parks outsidt* the 
operational arcnu. 

1.109. The Army Headquarters have stated that suitable remedial 
action has been taken. This include orders f ia t  where, as in the 
rases referred to in (b) above, adequate Military Engineer %rvica 
cover is available works should ordlnerily hc* carried out under the 
Normal or Emergency Works P r r ~ l e c f u ~ .  

1.1 10. The Additional Secretary, Muustry of Defence stated during 
evidence that the main criterion for classifying the work es opera- 
tional was the opezational requirement and not the duratlon of its 
execution. The witness further stated. "Audit has merely said that 
operational works procedure should not have been invoked far oer- 
tain worts. It  does not say that these works cannot be covered by 
the "operational works". Audit simply saye that this procedure 
should not have been invoked and normal procedure should have 
been adopted, becam of the time t a b .  Our contenti- is that if 
we had adopted the normal procedure. it w d d  have tllllra 10nger.~ 



1 , I  1 1. When it  w u  pointed out that inclusion nf B work exccuteb 
fn four yusrr ar an cqerational work was stretching the rule too 
far, the Smretnry, Ministry uf Defence, submitted that what wat 
primarily impwtant wax the operational rt.qufrement which might 
urirc- not only as an qcrat~onal  need but also hrausrt of the absencc 
of m y  uther military agency for its execution. 

1.112. As rcgardx the qut%trun of misuse of author~ty. by local 
Cornmundmi for rtlpcmtional works, the witness stated that though 
In theory the powtcr confcrreci um unlirn~lcri. a5 il matter of practice. 
thew works utrrc scrutmlscci t ~ y  the eu~wn.t$ing suthoritics 

1.113. The cadmittem feel that the prbecdurc laid down for ope- 
ntionnl worlu should be invoked by the Army Cammnndr*rr anly 
whcrc It in  impcrdivc. to undertake the speedy cxccatioa of work 
in the overall intercsrt of military optntians. Now that the Emer- 
gency has b n  liftcd by Gvvernmcnt, the Conunittm feel that 
the p r m n t  in an opportune time to review the whole procedt~re 
for eperatiwal workr In the light of thc expcrkncc obtained and 
to omit from it* scope lcmg tenn works which should more appro- 
priately ba carried out under the Normal Works Procedure. 

1.114. Thc* Committee would aim like to stress that a l f tha  tan& 
bla mwtn which have k e n  created out of the Ra. 22 c r o m  expended 
on operational works shauld be properly accountad tor and mafn- 
tained 

1.115. In June, 1948, Government ordered that 43 ncrcs ~f l a d  
in Greater Bombay (originally rpquisitioncd in May. l9M\. be 
rcturncd to the owners as it was surplus to requirements. ~ n d  the 
buildings etanding on 4 acres thereof disposed of .  However, an 
m a  of 0.1 acre snly was derequisitioned in May, 1953. 

1.116, In March, I Q S ,  an Inter-Senfices Committee recommwd- 
ed the rcleasc of 21 acrw of land and the temporary retention of 
the remainder and Government approved this in December, 1956; 
neverthclcss, even these 21 acres continued to be retained. 

1.117. The position was again reviewed by the Inter-Servi- 
Committee which recommended, in October, 1959, that 

(i) 9 acres be aquired for a new butchery, 
(ii) 16 a c m  be seleased, and 



(ifi) the remaining 18 acres (15 Navy 4 3 Arm) 1 be retained 
temporarily. 

1.118. 6 acres (against 9 recommended) were acquired for the 
butchery In 1Sl-62 (but arc still lying unutilised). No derision 
was, however. taken regarding dereguisitioning of the 16 ucrrs. In  
January, 1962, the A m y  desired that no land should br rcltvwed 
till its future requirements were worked out finally 111 vicw of t h ~  
impending expansion of the Army; Government accrpcd the pro- 
posal and agreed to hold the derequisitioning in abeyance. 

1.119. In Xvvembcr. 1964. the Inter-Services Comrn~t !w rmm-  
mcnded that the whole area of 37 acres still under requisitiun be 
retained for a long time. Government. howevcr. dccidcti in July, 
1966. to dcrgulsition 33 acres and retain the remn~ning 4 ncrcs (jn 
which some buildings existed) temporarily; thc 33 acres h a w ,  how- 
ever, yet to b t b  dcrcquisttir~nrd. (February 1967). 

1.120. The p r i d  of wqcr 18 years (commcnc~rig from June. 1'348). 
taken In derequisitloning Ihc 33 acres of Xhtb land now proposed to  
be released, whlch have not tm*n put to m y  use in the rncnntime, 
has resulted in an unprtduct~vt. cxpnditurc of Rs. 11)2 Inkhs by 
way of recurring rent charges 

1.121. The Secretary promiscd tc) furnish a cornprehensi~ c? note 
on the case which has sincrb 1m.n rccceived and is reproduced ill 
Append~x 111. 

1.122. The follow~ng p i n t s  are notlced from the note: 

(a) an area of 45 acres 14 gunthas and 4 annas was requisi- 
tioned in May 1944 for an Air Force project a t  an annual 
compensation of Rs. 13,389 and Defence assets worth 
Rs. 8.02 lakhs w w c B  created thereon; 

(b) in October 19-46. the Inter-Services Committee ot 
Quartermaster General for Land and Buildings d t~!arcd  
the project d s  su rp lu~  and recommended its disposal; 

(c) Sanction for disposal was, however, issued only in June 
1948, as Government desired & Air Force to r e a m  their 
requirements, after Independence and confirm that the 
project was surplus to requirements; 

(d) After the issue of the sanction for disposal in June 1948, 
the Headquarters Southem Command informed the A m y  
Headquarters that the buildings on this requisitioned 



land were under occupation d Army ud that the land 
was being utilired by OrdnmCe paramrcl md Navy. 

(c) an area of I I  gunthea and 8 annas only was r e l d  and 
handed over to tho owntr in Morch 1850; 

( f )  in view trf the continued occupation of the Project ano 
Land by the Ordnance and Navy units the Inter-Scn.ice5 
Committee tccornrnended in Octotlcr. 1953 theit retentirw 
tr.mpcrrarily for Icmg period; 

(g)  rn the merunwhile the Ministry of Works, Housing & 
S u p p l ~  wanted 5 ucrcs o f  land in Colabe or In Grvater 
ktmhev for the Gov~rnrnent Test House; 

(h )  t l r  March 1956, the lnt~r-Services Committee again ~-ccnrr,- 
rnclldcd that 21 ncrclii of land be disposed of, and the 
trrdcrs fur ciqwlsol were lmued in December 1956; 

( J )  the dLPpo~nl cxf them 21 acres wee kept in abeyance smce 
Iicudqursrtcrs Southcrn Commend had intimated Arm! 
?Jc*odquartera In June. 1957 that they had a prywsml for 
wttlng up a Hutchtq  on the land; 

( I  1 H wres and 20 gunthais be reta~ned for thr h u f c t ~ e ~ y ;  

( 1 1 1 )  15 I I C ~ C ~ ~  lw I - ~ ~ W I I C ~  lq' Xav\  ttbmpwnrtl? f c ~ r  I c q ;  
period; and 

( I ~ )  16 acres 4 gunthas ar~d 7 armas be disposed of. 

(1) the disposal of the area of over 16 acres was not made be- 
cause Headquarters Southern Comrniin~t desired Anal 
decision on the  butcher^'; 

(m) sanction of thr butchery propo-red !n June. 1957 was not 
cnmmunicated till April, 1960 as it  required clearance of 
Bombay Corporation, Civil Aviation authorities anti prc- 
para tiotr of detaf led estimates and concurrence d Finance. 

(n) in 1982. the Chief of General Staff directed that in view 
d the expamion of the A m y  no land should be released. 



37 

(p) ypin in ,eabnaw 1964 the Interservices CtMnmittm 
mmmmedd that t b h m  be rstainedfor a long period; 

(q) an overall review of the land rcgufremurts was madc In 
ISM and it was decided on 16th July, 1966, that the entire 
surplus land except an area of 4 acres required by the 
Army, be derequisitiond. 

1.123. The present posftion with regard to the release or @tention 
of the land is as follows:-- 
- -  ----- -.-- .--- -*- - -. - -. --.- -- --- 

: , b ~  for Dutchcry In Ikccmhcr, 10(51. 

i1v1  Area to k retarnal 

(a) by Army 

b )  iaI11ng m Chtcts camp. 

1 .ires tor which derrqu~s~t~on~ng or.lcr-+ were 1.ruucd 
byrhcColln~ormtlaobcr.ry6- . 

t x I ;  A m  to be released after rcmoww encrtwhmcnn. 
- .  - - ---.- - - - -  7 

1.124. In summrng up, the Mrnistrv have stated that " t h ~  mattes 
has all along been under the active consideration oi the Govern- 
ment. The orders issued originally i n  1948 had to be reviewed in 
the circumstances mentioned above In the bght of the possible 
requirements which emerged from time to time. It will also be 
appreciated that i t  is not always possiblc to get back land once de- 
requisitioned and particularly sa in a place like Greater Bombay. 
It would also appear from the facts mentioned above ?hat orders 
issued on 3rd June, 1948 to dispose of the Air Force project did not 
take into account the requirements o f  and the actual use of thc land 
by other defence users. The position had, therefore, to be re-exo- 
mined. It will also be seen from the table given above that 5 acres 
23 gunthas 1 anna were actually released before 19511. As regards 
the recommendation of the 29th October, 1966 of the QMCIts Intcr- 
*vice Committee to the effect that 16 a- 4 gunthas 1 appas be 
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klR FORCE 
Inconm asessnrmt of reqrr:renlent of aircraft spcrres-Para 11- 

pages 15-17. 

(a) Due to dlffrcult~es ant~cipated in ~mporting u synrc8 part of 
certain aircraft from tlnw to time, it was decided t o  ~narwf:~olurt* t h t '  
hftwf-type rcgurrt*mtwt rndigenously. 

2.2. In Novcmbcr. 1962. Air Headquarters asstwed tht- l i f t*-of -  
type requirement a t  4378 numbers Thc 1)epiirtnwnt of I)t~fcncc 
Production ~nterrd  into t h t .  necessary llccncc~ apeenlcrlts with fowifln 
rnanufacturcrs In &In\.. 1964. for mnnufrrctirrc of tt11.; c(u;mt~ly. 

( i i )  certmn reparablc. s t ~ k . , ,  which were available. had not 
been fully taken Into account whilv working out the life- 
of-type requirement. 

2.4. In December. 1964, Air Headquarters worker! out the re- 
vised life-of-type requirement of the part at only 328. This cyan- 
tity being very small. i t  was considczred uneconomical to manufac- 

-ture the part in India The licence agreements were, therefore, 



f a j ~ - c l r r d  t n  January, INS, on payment of %. 1.52 ) a W  (pnat dtr- 
valuation) t c ~  liccnaur Arm as compensation. 

2.5. During evrdcncc, the Secretary, Mlnrstry (sf Defence giving 
the beckgrcwnd of the caw. atat& that the first a.wssment of the 
rclqurmmr?nt41 was made ln November. 1963. On the b a s ~ s  of that 
a s m m e n t ,  thv Dcpurtrnont of Defence Prrductian wvnt ahead 
w ~ t h  thr plentllng for md~genous priduct~on and entcred rntr! .in 
apm*ment wtth a foretgn f\rm tn May, 19454 for the  manufacture* c t f  
life-ni-tyw riqulrr-mcmt The wrtncss added that in the meantime, 
the Defence Plan wirs Iwng l r v ~ e e d  and on that account t h r  'life- 
o f - typ '  was curtmilvcl and the  provlmmrng \va1; bnsr*d on 24 mmunths 
rcquiremccnts 

2.11. Itr response to a question, it was stated thn: the discussion 
to phnsr out the aircraft first originated in February or March. 
1964. Askcd in that case Air Headquarters could have known 
that thr~rc. was a possibility of reduction In the requirement and 
thev should have pustponed the agreement which was signed in 
May, 1-96., the Secretary. Ministry of Defence stated "I agree; per- 
haps an earlier indication of the provision could have beer* given. 
But Air Hcudquarters nrrturalls did not wish to take thc risk 
af intimation of the reduction. Assuming that the plan was not ap- 
proved in the nlnnner in which it was discussed, then they would 
have to remodify. There was a position of uncertainty and suspense 
at that time-" Thc witness further stated that it was very difficult 
to anticipate the final &ape of the Plan and perhaps if a word of 



cautlon had been given, the Department of Defence Production 
woufd t h e t ~ ~ ~ e 1 v e s  have taken a little more time. The witness ad- 
mitted that "the matter could have been better a.sessed between 
Air Headquarters and the Ministry of Defence P t~~ iuc t ion"  and that 
"there was lack of mwrdination in this parlicdar caw " 

2.9. Asked when the department knew that the aircrnft were not 
being flown for the requlred number of hours, and why this fact was 
not taken into cansideratlon while assessing the rcqui remcnt o f  
spares, the wtnesg rcplled that the question o f  diRcrencr Iwtwwn 
the authorrsed hours of flying and actual hours of flying hnd been 
a thorny one The assessment was bawd on the asstrniption that 
the spares wottld tw avnilable according to the requirements and 
nat that it would not be available throughout. 

2 10 Explaining further. thc* witness stated tha t  montl\ly flying 
effort adopted for computmg rvqu~rcment for one typcl of the 
engines was 15 hours and for another typv 16.5 hours The total 
flying effort for the life-of-type for thc t w ,  types of engines wcre 
1.07,150 hours and 1,44,784 rcspectivcly and the requlrcments were 
assessed for the  balance of !lying efforts--34,452 hours and 40,365 
hours. But in Deccrnber. 1964 the nlonthly flying t*Rort of the air- 
craft was accepted as 10 hours based on actual expt*ricncc. Conse- 
quently there was reduction in the  total hours to be run and fhc 
balance of flying effort. 

2.11. The witness also stated that the perccntagt* of actual flying 
hours to authorised hours had been varying from year to year. In 
1964-65. higher figures were taken into account because of events 
that had supervened in 1962. He however, added that "keeping in 
view the spares that were likely to be made available on the basis 
of provisioning, I think, they were entitled to take a more optimis- 
tic attitude than what was strictly justifiable." 

2.12. The Committee had asked for certain additional informa- 
tion from the Ministry. The information furnished by them is at 
Appendix W. From that the Committee note that durfng the years 
1901 to 1964 the flying hours assumed for calculating the require- 
ments of spares of these two types of air-craft were 15.0 and 16.5 



rarpert~vcly As against this. the average monthly utilisation of the 
two types (31 ilir-craft, was as under:- 

2.14 Tlw C'an~mittrc rcgrvt to nota that in this cow tlwrv \vst\ in- 
correct wkw~snwnt of rcqrlircments of aircraft spnrc4s nminly due to 
the fwcl that ( i )  lhv life-of-t)pc requirement\ w c ~ r . , .  v orkcti out c m  
the bmi* of incan flying effort and not on thc avcr:tgc oi aclunl fly- 
tyl effort. (ii) reprirahlc stork% were not take11 illlo cnn*idrrntion. 
What in  nwrc distressing i s  the fact that. evcn when the discu\sion 
to phase 0111 the nit-craft firs1 originated in Fcl~ruar? March. 1964. 
no indicatian was &en by Air IIcadquuters to ttrc- Depnrtmeut of 
Ihfenc t  Production of the pousibility of a rcductinu in the rcquire- 
mtnts of thew spares so that it could br kcpt ;,I v i c b ~  when the Dc- 
prrtmcnt of 1)efcnct Frodartion entered in to  rn .tjireement with 
fordptr rr~anufactun?rs in May. 196% There was I.tck of coordination 
b t w e c n  Air E.iradquartc.rs and thc Department of nefcncc Produc- 
tion and this, the Committee feel, r e d t e d  in nrl a\oidablc cxpendi- 
turn of R.i. 1.52 Iakhs. 

2.15, The Committee find from the note furnished by the Ministry 
of Ikbdnce that a number of steps have now been taltcn b avoid 
ovor-provlsicbning of spares. They hope that the system of provision- 
Ing of spans in the Air-Force will be kept under constant review 
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2.16. On the basis of an indent received from Air Headquarters, 
India Supply Mission, London. entcrcd into a contract in Dccem- 
ber, 1963, for supply of 184 numbers o f  a spare part of a ccrtain type 
of aircraft. 

2.17. The quantity 134 had been worked out by an Air Force 
depot in January, 1963. on the basis of cent per cmt  replacement, 
although. 

(1) in July, 1961. the repair agency (Hindustan Aeronautics 
Limited) had assessed t h ~  requirement, in consultntion 
with the manufactttrers of the aircraft at only 12 pcr 
cent; and 

( 1 1 )  t111 Dtremher. 1962. it had not been found necessary to rc- 
place* the part In anv of the 19 aircraft repaired. 

2.19. It was only ir? Sepwlnbt~r. 1964, that Air. Hraclyunrtws 
neticed that t h e  Hindustan Aeronautics, Ltd., had not found it  
necessary to replace the part in any of the aircraft repaired. On 
being ronsultcci. H~ndustan Aerona~rtics. LAd , advised in October, 
1964, that their revised recommendations wcrc 20 for 100 aircraft 
t o  be repaired; in April, 19%. they cut down the requirement fur- 
ther to 6 numbers onlv, a s  thcy had "not c o r n  across any rejection" 
of the part in the aircraft "SO far repaired". 

2.20. It  was finally decided to obtain only 6 numbers to meet the 
life-of-type requirements; accordingly, in May, 1965, the Air Head- 
quarters requested the India Supply Mission to cancel the order for 
the remaining 128. The manufacturers agreed to the cancellation, 
but on payment of a compensation of Rs. 1 lakh as the production 
was in an advanced stage. 

2.21. In Nwember, 1966, after Audit had drawn the attention of 
-Government t o  the matter, Air Headquarters set up a Court of 
Inquiry. The Court af Inquiry found that an officer and an airman 
2951 (Aii)LS--4. . 



In the depot which subsaitced the fadclrt hd aat anrfrcd duc car& 
in warking out the rqufnrmenl. The o k  hPs been cxmveyed the 
severe displeasure of tbe Chief of Air S M ;  the sirman had already 
left Myice. 

2.22. During evidence the Committee enquired how the require- 
ment of 134 spares, initially estimated, had finally come down to 6. 
The Defence Secretary replied, "Actually this was due to an error 
on the part uf the Air Farce Depot, (Hindustan Aeronautics Ltd.). 
He added that a court of Inquiry was set up which held Squadron 
Leader and a Sergeant responsible for the l a p .  The Squadron 
Leader had imn served with swere  displeasure of  the Chief of the 
Air Staff. 

2.23. In reply to ol further query it was stated by the Defence 
Secretory that "there was some mistake in a~segsing the inforrna- 
tian given by N.A.L. What had happened was that H.A.L. had given 
their assessment as 6 for 50 w h e m s  when they transmitted infor- 
msttion to Air Hcadqunrtws It was 1 for 1." He also stated that 
Air Heedquartclrs did not scrutinise the requirement propcrly, 
which was their duty to do. 

2.24. Askid wlwther no inquiry was made in t h b  regard, thc wit- 
ness stated that the pwson who handled the case left service on 16th 
Strplember. 1063. 

2-25. The Comtnittee enquired how it was that inquiry in the 
case was held In November. 1966, after the Audit had painted out 
the lam. The witness stated that, "the fact of the matter wan that 
this was never taken cognisancc of earlier than the Audit Report." 
The witness further added that it had already been pointed out to 
Air Headquarters that "there must he some tightening up of the 
procedure for scrutiny," and that efforts were being made to s t r eam 
line the machinery. 

2.28. In response to Committee's written query "why it was not 
considered necessary to hold Court af Inquiry into this case before 
Audit pointed aut the loss suffered by Gbvernment." the Ministry 
have stated as under:- 

"The p i n t  raised by the P.A.C. has been examined in mn- 
sultation with Air Headquarters. It appears that ade- 
quate consideration had not been given earlier to deter- 
mine the responsibiUty for the lapses committed in this 
case, prior to the receipt of the draft Audit Ppro Le. 0- 
btr, 1866. Soon aftcar ita receipt, a Court of Inquiry was 



ordered (I#& Nowmtber, 1966) by Air Hmdquutarr for 
investigation into the disciplinary aapect of the case. It 
may, however, be stated that the lapse which led to over- 
pnntfstaeing in this case was detected by Air Headquar- 
ters aa early as S e p t e e r ,  1964 and efforts have been 
made soon after to reduce the incidence by cancellation 
of the earlier order . . ." 

2.27. In response to the Committee's query the witness stetcd that 
a Cammittee headed by Air Marshal P. C. La1 was appointed to go 
into the question of provisioning the spare parts for aircraft. Re- 
commendations of that Cnmmittee, the witness stated, were in tho 
process o f  ~mplemcntation. The witness. however. admitted that 
approach to the matter in Air Headquortcrs was even today not 
quite on the lines on which it should have been. 

2.38. The Defence Secretary further stated, "I mvsclf h a w  had 
a very close look into it and, in consultation with Air Headquarters 
and I.A.C., we are evolving a system which would be nn adaptation 
of the commercial system, taking into account two things. First, 
Air Headquarters had to provide for certain contingencies for which 
commercial airliners do not provide. Secondly, Air Headquarters 
have a multiplicity of t v p s ,  so* of which arc not in current pro- 
duction." Even the components required for them were dilllcult to 
be procured. The witness also added that unfortunately it was due 
to our dopendenct. on foreign markets. where the particular aircraft 
had also gone out of use. 

2.29. Explaining the procedure followed at  present for the pro- 
visioning of spares, the witness stated that due allowance was not 
made in the estimates for actual experience of operations in India. 
He added that the behaviour of an aircraft was different in tem- 
perate and tropical climates for various reasons. He disclosed that 
'the system tha! ure are devising now would take into account not so 
much the recommendations on a theoretical basis but more on the 
basis of practical experience.' 

2.30. In response to a query, the reprewntative of Air Head- 
quarters said that in 1963 when the life-of-type requirements were 
worked out they came to about Rs. 22 crores. But due to fareizn 
exchange difficulties, the requirement was drastically cut down and 
brought down to Rs. 8 crores-the amount of foreign exchange nvail- 
able. The witness also disclosed that nearly 2,000 items were still 
outstanding against orders placed in 1963. He added that Air 



Headquarters were still short of certain items due to that cut in 
requirements. 

2.31. The Defence Secretary, explaining the availability of foreign 
exchange further, stated that the Minbtry of Defence had been re- 
presenting to the M~nintry of Finance from time to trm whenever 
foreign exchange budget wm allocated. But the Defence Ministry 
wcw restricted to a foreign exchange ceiling due to its shortage. 
The I>efence Secretary had an authority to spend up to Rs. 8 lakhs 
in nny one caw, which was considered, by and large, enough to meet 
urgent requirements Thc witness revealed that the  powers had 
also In turn hcvm delcq,utcd to Air Heedyuartcrs and in critical 
raws they could place orders on their own. 

2.32. In spitc of this orrangc8rncnt, the witness stated that the 
items ortlered from abroad were not received in tinw frnm the  
mnnufnr!urcrs partrrularly in the casc of spares required for air- 
craft, as i t  took tilnc* to lacstc the source of supply. 

2.33. The Committee arc constrained to note that this is yet an- 
other cave ( s w  also para. 2.14) where an incorrect assessment of the 
requircmcnts of aircraft rparea war made and this resultcd in an 
avoidable expenditure of Hs. 1.00.000 If Air Hendquarters had scru- 
tinised thc indent properly, this infructuous cxpcndiiarc cautd have 
hcrn avoidcd. 

2.34. It i s  also disquieting to note that. cvcn though the lapse 
which Icd to the over-provisionitrg WRS detected hy Air llcndquarters 
in September. 1W4, u Court of Enquiry was ordered only in Novela- 
bcr. lM6, nftcr Audit had drawn the attention of Gavcrnmcbnt to the 
mnttcr. The Cornmittrc fccl that the Court of Enquiry should have 
bccn w t  up inrmediately the lapse was detected 

2.35. :I% regards the general pracedurc* of provisioning for spares 
for aircraft. the Committee are left with the impression that the pro- 
cedure lor thc scrutiny of indents at Air Headquarters requires to be 
tightcncd. The Committee hope that the Ministry of Defcncca will 
trkc suitable nleasurcs to streamline the procedurt. prevalent in  this 
nspcct r t  Air Headquarters. 

2.56; The Commitice also stress that, in the estimates of providon- 
Jng of spares. due allowance should be given to the actual experience 
of aperattom in lndia as that would indicate the behaviour of the 
aircraft mdcr Indian condititms and the necessity of raplnccmcnrt of 



a puts. ' Be  CaaPmittw hope that tbt Ministry ef , Ieaca 
would be awe to ershre system fot  the proohio~irr(l: of spa- which 
dl be an .bpt.tioa of tbe cammorcial system taking into considera- 
tissr tbe special rsqairrsncats of the Air Force. 

Aircraft accidents in January-June 1966, para 17, page 23. 

2.31. Durmg the half year January-June, 1966. the Air h r ~  
aircraft wen. involved in a certain number of accident.?. 88 per 
cent of the accidents occurrcd whllc t lit- aircraft \wrc in opcratian- 
a1 or training flight; the remaining 12 per ccnt nccurttxi while the 
aircraft were on ground. 

2.38. As rcqu~red by the  rules, each accidrnt was investigated 
by a Court t f Inqurry. Tht Court of Inquiry prwcvdings have 
been complrttd in all rhc cases. 

2.39. In ti per ccnt of the cases, the aircraft were damaged be- 
yond t~onornlcal repiurs; 111  a llttle Ias than half of these, one o r  
more mcniiwrs uf tiw crcw lost their lives. These accidents in- 
volved a loss of about lis. 84 lakhs. 

2.40. Thc rcn l i t~n~ng  W p t ~  ccnt of thc accidents were relatively 
minor. The cost of ciamagr had bwn  assessed in 77 per cent of 
these cases and t h ~ s  amounted to Rs. 12 lakhs in all; rn 17 per cent 
of the c a w  the damqt .  was to bt* asscsscd by the repair agency. 

2.41. Orlly 8 per crnt of thc accidents ( I  per cent serious and 
7 per cent others) werp found to bt due. ,lo wglcct or culpabalc de- 
fault; disciplinary action has heen or is b4ng taken against the 
persons conwrnt*ci. Of the remaining 92 ptbr cent of the accidents, 
80 per cent. tvcrc attributed to bird h:ts, technical failurr/rnalfunc- 
tioning, tyre burst.;, weathrr, etc., which arc stated to be usually 
unavoidable, and 12 per ccnt tct incxperienccicrror of judgment of 
the crew. 

2.42. The Ministry stated in March, 1967, that accidents are  in- 
herent in an  operational service like the Air Force but every possi- 
ble endeavour is being made to minimise the accidents. In connec- 
tion with the latter, i t  has been stated that recommendations of 
the Indian Air Force Accidents Committee (April-November, 
1964). which examined the adequacy of regulations for flying safe- 
ty, clearing of aircraft as fit for flying and standards of training 
pilots, have bee3 acceptvd and that necessary action is in  hand to  
implement the same. 



2.18, The Camnittee were idmnd dwrbg widmce that out 
of the air BCCidBPIt. that took plbn durfnl JaraugJwae, 19616.811 
per crmt were b bpetaticmal or training Bights The Defence S e t w -  
tary promtrred to furutlh a statement indicdurg the action taken 
an recommendations made by the Indian Air Force Accident Com- 
mittee in 1964. 

2.44. The statement hias been furnished by the Ministry. The 
Ministry have slm furntshed the following figurer, in regard to the 
number of accidents in aperatronnl flights, loso of men etc. 

- - - -  --- -- --- --- -- .----- --.--- - --- --- 
2.48. The Ccwnmittet arc pained to note that durlng the half y a u  

ending June, 1967 tho number of accidents has increased along with 
the Icwr, of lrumen life and equipment. Every effort, the Committee 
f ed ,  should be made to reduce the frequency of accidenth. The Com- 
mitt- hope that, with the implemacrtatioa of the recommendations 
made by the IncBlsn Air Forcc Accidents Committee, it will be posd- 
hb to redurc the number of accidents The Committee also suggest 
that an anslysis of the reasons for accidents in operational and non- 
opcratfonal flights should psriodicallg bc made with a view to taking 
timcly corrective measures. 

L n a  of U I I  Air Force plane bp fire due to neglect or default, para 
18-page 24. 

2.46. An aircraft costing Rs. 70 lakhs was destroyed by fire while 
on thr ground in February, 1964. 

2.47. The fire txcurred during the process of charging oxygen 
in portable bottles in the aircraft as part of daily maintenance and 
servicing. It was accentuated by the flow of oxygen under pres- 
sure, ns the vnlve wns left open; the resultant flame spread rapidly to 
the other portable bottles in the accompanying compartment which 
further artmtuated the fire and consequently destroyed the air- 
craft. A Court of Inquiry found that the two ground crews who 
were charging the portable oxygen bottles were blamworthy and 
reconvaended disciplinary action against them. The Court a h  



fwnd Xh.t personnel detailed for maah Lender duthg were not N- 
ly conversarrt with their duties and recommended that they be 
.g~ven adequate trainmg. 

2.48. The Ministry have stated in March, 1967, that discifinpry 
action against the airmen held to blame is in progress and instruc- 
tions have since been issued to ensure that personnel manning the 
crash tender a m  thoroughly conversant with their duties. 

2.49. The possibility of restoring the aircraft back to service is 
being examined in consul tation with the manufacturers; the qua- 
tion cf rcgularisa!ion of the loss has been kept pending till a deci- 
sion is arrived at to put back the aircraft in service or not. 

2.50. At the tirnc of cvidcnce, the Committee referring to the 
find~ngs of the Court of Inquiry. enquired, how inexp&ienced men 
came to be employed on such vital jobs. The Defence Secretary 
replied that there was shortage of trained personnel and the  acci- 
dent was due to that reason. He also added that the persons em- 
ployed were trained ones, but they wcrc not suffkiently experienc- 
ed. The witness stated that then, was shortage of technicians not 
m l y  In Air-Ftrrcc. but in other branch~s  of the M c n c e  Services. 
He added. "The tralnirlg facilities w w r  also not upto the require- 
ment for somet~mc because of the expansion of both Air Force 
and Army in recent years." The training facilities had, however, 
been increased and were being brought in line with requirement. 

2.51. Pointing out the finding of the Inquiry Comnlitke that 
'the personnel detailed for crash Are fighting tenders were not con- 
versant with the duty' and that they be given adequate training, 
the Committee asked why such persons were detailed for that job. 
The Defence Secretary stated that "the trained fire-fighting pereon- 
nel art. quite short of requirement" not only in Air Force but in 
Civil Aviation as well. He added that efforts were being made to 
improve upon the Are-fighting arrangements. The availability of 
crash fire-tender was not upto the mark. Only recently I t  had 
been possible to make up the deficiency and there was shortage of 
only 2 crash fire-tenders at present. The crash Are-tenders were 
not available in India and had, therefore, to be imported. But the 
import was subjected to foreign exchange restrictions. 

2.52. Replying to a query, the representative of Air Head- 
quarters stated that the safety regulati~ns followed in this country 
had been adopted from what d h e ~  countries followed and were 
also improved hwn time to time on the basis of experience. He 
also stabed that there was no difaculty about foFeign exchange re- 



quircd for the safety equipment, pr in most of the urgent crrses it 
was sanctiuncd when required. 

2.53, A representative of Air Headquarters explaining fur- 
ther stated that in th18 particular case, the oxygen warp set aflame 
because of the presenm of a very small amount of grease in the 
area. kakfwl i f  i t  would not be better i f  a technic~an did his grease 
duties and oxygen du t~es  separately, the w~tness  stated, "The fact 
1s that instrurtmis arc I t r  force that grease should not come in 
contact with ltquid oxygen." He added that this was a solitary 
instance where acodent had taken placlc. 

2.54 1x1 wply to another query, the representative of Air 
kicadquarters stilted that in~tlally the amcraft was categorised as  
tnvolving rrnccorwmicill repairs; subsequently 12 was fclt that, as 
such elrcriatt W ; L ~  not awailat~lv abroad the rtApmrs should be under- 
tukcn twcn though t h y  an* uncconomical. A list of spares rcquir- 
ed had t~ow 1)et.n drown up and writ to the manufacturers. The 
wltncss, howcver, stated that there were certain difficulties in ob- 
taining thv ~pilrc: H c  trddc.d that u reply was being awaited from 
thcb manuiarturers and oil recclpt of i11ft)rmation from them further 
rnovc+ i r l  thc. nli l: t ,  r wculd he made. 

2.55 In response to Committee's writtcw query in regard to the 
total rrrpircrncnts of Air Forcr* for trnmcd personnel for Are fight- 
]rig, ttw nctunl numbcr of pcrsons employed and when the defici- 
cncy was ltkely to be made up, the Minidry h a w  stated that "the 
approvtrl cadw strcngtll of Airtield Safety Operators (which In- 
cludes tr:uncd ~)t~rsonnel for crush fir(?-fighting) AS 1606. In Febru- 
ary,  1964. when the accident in question took place, thc total s a n e  
tioned cstablishmcmt 1x1 thc Air Force for this trade was 1,298 and 
tl~c actt~nl rncv in position were 760. During 1967, the actual 
str.c.n!$h lzns. for thtb Arst timi.. exceeded the sanctioned establish- 
nwnt. The cadre requirenlentc nre expected to be completed by 
Ju ly ,  1969." 

256. The Committee are distressed to note that an aircraft costing 
Rs. 70 lakhs was dedroyed by Are. The Committee view with con- 
cern the fact that the personnel detailed for the maintenance and 
servicing of the aircraft were not sufficiently experienced arnd that 
this WBS one of the contributory cnuses of the fire. The Committoe 
hope that, with the increase in the activities of the Air Fom, great* 
Mention will be paid to recruiting, training and giving ddcnt ex- 
pedence to the inen before they are asked to handle independentty 
crucb important and delicate jobs. 



2.57. The desire tbat fin, Agbting arrangcmcatu at the 
Air W d s  sitodd be improved by providing an adequate number of- 
acrsb 6re tcndcrs and by giving adequate trainiug to the peraonncl 
hurdling tbe crash fire tendem 

Damage to arm-ettgirres due to i r t t p r o p r  stortxgc*, etc.. tJ,tr,7 2 0 -  
Pages qi-26. 

2.58. One hellcopter engine coskng Rs. I .  08 lakhs was rendcred 
completely unserviceable. and two air plant* engines cwting Hs. 2: 19 
lakhs were considerubiy damngcrl, due to improper atorsge, ctc. 
Details are  giwn below: - 

(a) Iielicoprer crtgiiw 

2.60. The U I I I ~  left the enginc at thv original stat~otl  'A' when it 
moved to anotl?cr station 'B' In J u n e .  1962, for want of bay facill- 
ties at  the ncxv loca:lon, thc c m g l n e  continut4 to rwnain a t  station 
'A' even aftcbr t h v  : ~ n t t  n m ~ ~ i  to n different station 'C' towards t h e  
end of 1963 I n  all tht% erlglnt lay unattc*ndcd in n hangar a t  station 
'A' for over two ?cars t ~ l l  tht* hangar rvns rt quimd to be cleared in  
early 1964. In J u n c .  1964, the engine Wiis despatched to station 'D' 
which providt-d scconrl !lnt1 sc2rvicing fad~t te . ;  to the unit. 

2.61. On revcipt a t  stnt 'nn 'D'. the cnginc was found to be damag- 
ed and also deiiclent of a number of parts. A Court of Inquiry, 
convened one year later in June, 1965. found that the engine had 
susta~ned external damage while i t  lay ~ :na t tmdcd a t  s ta t ion  'A' 
and also during transit; thc extent of internal damage due to  long 
storage could not, however, be assessed as it needed strip examina- 
tion of the enginc. Further, it had also been cannibalised of a num- 
ber of items while it Wac: held in storage. The engine was, therefore, 
found unfit for installation on a helicopter. No individual was, how- 
ever, held responsibility by the Court. 

2.62. The manufacturer's representatives, wha inspected the en- 
gine later in September, 1965, stated that it would be inadvisable 
to send the engine abroad for repairs as it was beyond economicar 
repairs due to excessive corrosion. 



2.63. Another Court of Inquiry h.o berrn co~vzabd -, 
1966, sit stat~wr 'A' by Air Hadquutenr to ~ l l ~ a  the cost of dmn- 
age to lhc enli)tne and to fix re~porwibility f o s  the log. 'Pha find- 
tnge of this Court are awaited (Febrwry 1967). 

2.64. T h  myrcsentative of Air Headquarters explaining the 
background of the cast- stated during evidence that the engine was 
gtven to IJ unit as a 'reserve' and was kept by the unit in storage. 
The unit had for certain reasons moved to another station, and 
ar there w m  no stortng fecilltlm at that station, they did not carry 
the engine with them. As the unit mwed further on, it  was 
decided tcl m a w  the engine back to the parent base, where on arri- 
val, it was found that the plastic cocooning had ken opened by 
unauthorilPed persons A court of inquiry was, therefore, appoint- 
&, which did not blame anyone and said that it had been done 
by some unknown persons. 

2,&5. Thc witness furthcr stnted that there had been three courts 
of inquiry in that cauc. But as enough detailed analysis of the 
prohlcm had  not Iwcn found to havc been done, a fourth court of 
inquiry htd hccn ordered. That inquiry was still in session. 

2.66. Asked why succ.cssivc courts of inquiry had been oonst'tut- 
c d ,  ~ h c  mfencc Secretnry replied "First court of inquiry proceed- 
~ n g s  were sent to thc Wmtern Air Command and from them to Air 
Headquarters. I t  was found in Air Headquarters that findings of 
the first court were inadequate and incomplete in many respects. 
Second court of inquiry was ordered by Air Headquarters. 
Thc prtwcedings indicated that Air Headquarters wanted a re- 
convening of the first ccmrt of inquiry wHh list of points on which 
further investigation was wquired. Obviously there were some 
inconlpletp enquiries by different boards of inquiry in this case." 

2.67. The Committee pointed out thnt "in the case of helicopter 
engine, the prc:;ervation treatment was effective upto Januaty 
1W, while !: ':I:. unattended till June, 1964," and enquired why no 
ntkmpt WRS made prior to the date of expiry to go into the matter. 
Evm if the unit was moving from place to place, it should 
hnvc known that the treatment was effective only upto January, 
1963. The !3ecr~tnry, Ministry of Defence stated "It is a valid point, 
but this p i n t .  . . . , would have to be gme inb by the Court of 
Enquiry"'. The w t ~ w s s  further stated that there were imtrudims 
to look into these things. Hc also informed the Committee that tbe 
warranty period in this case was one year or  200 flying hours, lrat 



if dxe d.Illgl(lh was cawed due to rnbh.1Ddling in transit, then it w u  
'bbe rqxmdbflity of the shippars and net of mmufacturam~ 

2.66. The Committee pointed out that the Court of Enquiry had 
found that the engine had been camibalised of a number of parts 
and e n q u i d  if this was done under orders of any competent ruth* 
rity. Tbe reprege~tative of Air Headquarters stated that crrnni- 
blisstion was autharised by Command Headquarters, but in +this 
cam whether this was done or not. required checking. 

260. As regards cannibalisation of a number of parts of the en- 
gine and whether t h e  same was done under t h e  orders of the cam- 
petent authority. the Committee haw subsequently been informed 
in a written note that "the matter is under irlvestigation by the . 
Court of Inqurrv which is in progress. It will be possible to s u p  
ply :he exact information only after the finalisation of the Court 
of Inquiry proceedings which is likely to take some more time." 
The corninittee have also been informed that a fresh Court of In- 
quiry was arcierrd hy the Air Headquarters in June.  1967 and that 
this Court of Inquiry was in progress 

2.70. The Committee are unhappy to note that a hclirnpter enfine 
.costing Rs. 1.08 lakhs was rendered completely unsarvicenble due to 
improper storwe. Even when the engine was given storage t m t -  
ment effective upto January 1963, no action appears to have h e n  
taken till June 1W to check its condition and the engine lay unused 
and unattended. The Committee feel that the unit in queatiun should 
have made adequate arrangements for the proper custody of this 
engine when it was moving from one station to another. 

271. The Committee note that a fresh Court of Inquiry was order- 
ed in this case by Air Headquarters in June 1967. Tbe Committee 
have DO doubt that, b d  on the findings of this Court of Inquiry, ade- 
quate action will be taken against the persons rcsponaihle for this 
low. The Committee would like to be informed of the findings of the 
Court of Inquiry and the action taken in this case. 

2.72. The Committee desire that the Ministry of Defence should 
issue suitable instructions, if none exist at !:rescd, that units while 
moving from one station to anather si~ould make ~rdequate arrange- 
m t s  for the proper custody of the costly equipment lying with them 
sa tbat emem of this type do not recur. 
(b) Air plane engines-para 20-Page 26. 

273. Two spare aero-engines valued at about Rs. 2.19 lakhs were 
got overhauled from the manufacturers abroad in March, 1961, at 



o cost of Rs. 0.62 lakh (including transportauon); thc overbeuieci 
engtnes were warranted to have the second life of not lesr than 75 
per cent of life of the new engines. 

2.74. On receipt back in December, lW1, the cases were allowed 
to lie in the open expotied to rain due, it has been explained, to 
shortage of covered space in the unit. The cases were opened in 
Junc, 1%3. (18 months after r m i p t  by the unlt and 3 months after 
expiry of the period for which the engines had been glven storage 
treatment) whew the e n p t s  were found to be corroded d u e  to 
ingress of fresh water; they had, therefore, to be downgraded from 
'Serv~ceablc' category tn 'Republic' category. 

2.75. Thv full t-xtcBnt c ~ f  darnagc would be known only whcn the 
engines arcb cxarn~ntd after strapp~ng, at the time of repairs, for 
which facihties art* yet lo be established in the country. In the 
meantime, the corrodcd twgines are lying unrepaired-5 years after 
receipt. 

2.76. A Court of I l tquir~ was hdd  in Junc, 1963, to April 1964, 
but the proceedings werr  received in Air Headquarters only in 
January, 1965. Air Headquarters ioiind that the inquiry was "not 
camplcte and it has k v n  carried out in a very haphazard 
manner"; n further enquiry was held only in March, 1966-14 
months after receipt of the proceedings of the first inquiry. The 
Court h d d  that no one was to be blamed for the damage and its 
,:l,rings llirvr l~een approved. 

2.76. The rcrprc%t~ntst~ve of Air Headquarters admitted that the 
acro cng1nt.s tncnt~olwd in the audit para, had been kept in the upen, 
but, he added. in normal conditions thcv could not be demaged. They 
wwrc cocooned fn mctal or wooden cases with metal lining. The 
caws were also protected by tarpaulines and they could not be 
damngcd by air or rain. The witness added that externally the 
rims showed no signs of damage but on opening, it was found that 
rht inmwr metal lining had cracked. From that crack the moisture 
had got into the case and damaged the engine. 

2.77. I n  response to a query. the witness stated that instructions 
had been issued that every case should be subject to internal and 
taut th~-r-\rrl check. The Defence Secretary stated that a t  the time when 
this C:IW i u r t  ..*: + 114t l ' ; l~ f i0~: i j  were that these engines when they 
came back 111 proper casing could be left untouched for a period 
of two years'. 

2.78. The Secretary, Ministry of Defence, further stated "As a 
result of the experience in this case, we have issued instructions 



that when engines come here in Indian conditions they should now 
be inrrpecEed in rdx months time." The Committee pointed out that 
in this case insprction was done 18 months after the receipt and 3 
months after the expiry of the period. for which the engines had 
been given storage treatment and enquired if the outer cover was 
intact when the engines were received after overhaul. The Sec- 
retary. Ministry of Defence stated. "In this case the  ind ding of t he  
court was that damage occurred due to percolation of fresh water 
through the crack. If the crack had btvn there at  the time of loading 
then it might have been sea \ v i i t~ r  and not fresh water." Asked as 
to why there was delay in frnolising this caw. thc Secretary, Minis- 
t ry of Defence stated, "There was dtblay The enginrs wore opened 
in  the middlc of 1963 Whrn it was found thnt t h e  engines h ~ d  
been co r rodd ,  the Court o f  Iriquwy asscmblwi on 27th June .  1963. 
The  proceedings were subr11:tted on 107 1963 The final stattlrnc.nt 
was made on 2 4.1964 nftcr the Court had clcarcci a number of clari- 
fications asked by Chief Technical Ofict*r." Askcd on what basis 
thr* first Enqu~ry  was v~ns~dcvvd to  huw* bccnn cond~~cttul in n hapha- 
zard manncXr thc wltncss .st:ttc.d "mainly the pr(xvdure was found 
unsatlsfacto~ : tr \  Atr lit-adquarters . " 

2 79 l'ht. I c.prc \ e r t t , l t  I \Y .  o f  .41r Hc:~dqnartcbrs was o f  thib view 
tha t  when the covc\ring thtc was in order, damagr to the twgine 
might not bt. an act o f  ~ntliv~dual.  It might h a w  b c n  due to trans- 
portation or jolt or dt:fr.ct 111 t hc  orlg~rml manufacture. To the 
Committee's query that ' t h ~  !mprchsion i ,  tliat there IS ii tendency 
on the part of Court of Incla~ry to ssv thnt no  human being at least 
in that orj:anisation is i c~sj>o:l~.ib;r for ar!v mist:~l:c,' t h ~  Defence 
Secretary replied. "I havch ; t ' ~ w t l y  not:ctd ? I l l . ;  and I have brought 
it to the notice of Air Hc~atic~uartcrs In 3 or 4 cases. I hnvc* asked 
for fu:*thur ~*lvcs':~gat~nr~." IIt* fur thv~ addvd. "I f c ~ l  that, I ~ I  Air 
F1clnci:~unrtt~rs t +P s>..str.rn of , ourt of I r~cluirv rquirc-s a I~ t t l e  more 
at tention." 

3.80. Asked w)re!hrlr- a n y  irnprovcments had Iw-n suggcs t~d  in this 
regard. t h e  wltnl>.is rc.pl!ca:l: "1 think what is rrcluired is that when 
the Court of Inquiry is constituted. thc points of reference should 
be properly and adequately spit out." Tjc added that it was being 
done now. 

2.81. The witness also informed the Committee that on the courts 
of inquiry there were mixed persor~~~cl  and generally ofIicers not 
connected with the cases were kept on them. After pointing out 
the  dates of constituting. the different courts of inquiry, in this case, 
the Committee asked: "Is it the practice to  appoint courts of 
inquiry years after the incidence." The Defence Secretary replied: 



"Actually, th t  delay was due to Ole hct that kfan the Court of 
Inquiry could be ph.lprly constituted, Air Heedquartem had 
asked the Hcadquatters, Western Command, for certain informa- 
tion on points connected wrth this engine." 

2.82. Asked whether the lapue of time did not stand in the way 
of getting the evJdence and p i n g  the cactes. the witness admitted 
that 'it is certainly a lapse' and added that it was due only to dday 
that the first Court of Inquiry could not hold any one mpunsibte. 
pa they could not get ful l  material. He also added that the court 
of inquiry wanted clarificath on some p i n t s  which to& them 
nearly n year to get. 

2.83. When asked if  the Ministry thought of issuing instrtwtions 
for appointing t h e  courts of inquiry in time, the witness stated that 
normally it was constituted fairly quickly. It was only rare that  
a case like this happened. 

2.84. Ttu Cotntnittcr? have also k n  informed by the Ministry 
of Defence that in the Air Force during the last 3 years Courts 
of Inquiry had to be constituted more than once in 10 cases. 

2.85 The Cummittee are distressed to note that. drrc to defective 
storage conditions, two aem engines (value Bs. 2.18 lakhs) which 
wcrc got over-hauled at a cost of Rs. 0:62 lakh gut considerably dam- 
aged. It is strange that the cases containing the cngines were open- 
ed in June, 1963, i.e.. 18 months after the receipt by the mi t  an& 3 
months after the expiry of the period for which they had been given 
storage treatment. The Committee feel that, if thc ofificers concerned 
had bcen a little moac vigilant, this loss could have bcen avoided. 

2.86. The Committoe note that instructions have now bcen issued 
that when, engines come in to Indian conditions, they should be 
inspect4 within six months' time. The Committee desire that, in ad- 
dition to this, suitable instructions should be issued for proper storage 
under covered sheds of costly equipment 1Ure aero engines, so that 
they are not exposed to rain. 

2.87. The Committee find that, in ten cases, Courts of Inquiry had 
ta be reconstituted during the last three years and that in this case 
alanc there were two Courts of Inquiry. The Committee feel that the 
system of constitution of Courts of Inquiry in Air Headquarters re- 
q u i m  a little moro attention- They agree with the Secretary, Wtnis- 
try of Defence. that when a Caart of Inquiry i s  constituted the 
paints of reference should be properly and adequately spdt  out. Far- 
ther the Courts of Iuquirp should be constituted in time sa that their 



Air Force repair and maintenance depot-Para 22(b)-Pages 28-29. 

2.88, A lig and drill boring machine costing Rs. 5.80 lakhs, 
imported fmm abroad, was received at  an Air Force Repair and 
Maintenance Depot in August, 1964. The machine was upto Febm- 
aly 1967 lying in the nrigtnal packing due to non-availability 
of the separate airconditioned accommodation required for it. 

2.89. The depot worked out ~ t s  rcqulretncnts of civil works 
(including airconditioning) estimated to cost Rs. 2.51 lakhs, in July, 
1964, only a few days before thin machinc was received; sanction was 
accorded in October, 1966. over 2 years later. Thc work is now 
expected to be completed in Januiwy, 1968, and the machine com- 
missioned thereafter. 

2.90. In November. 1964, the depot had stated that it did not 
have "full time utility" for this machinc and that it may be 
allotted ti) any <&her defence organisatinn which had "enough load 
of work" for ~t Air Headquarters have. however, stattd in 
November, 1966 that the machine was required by the depot, and 
explained that "at present all ground equipment Mod kit p r t s  
fabricated in Repair and Maintenance Depot are being machined, 
drilled and bored without using drill jigs and fixtures that cnn 
ensure lnterchangeabihty. It is a standard engineering pratice, for 
the sake of interchangeability, to use drilling plates fltted wHh 
hardened drill bushes and drilling fixtures where holes on two or  
more faces are required. In fact for all ground equipment and air- 
craft components production work. Repair and Maintenance Depot 
requires jigs and fixtures which can only be manufactured on this 
Jig Boring Machine. Since Repair and Maintenance Depot has so 
far  not pointed out these lapses in the manufacturing processes, the  
utility of this machine has not been appreciated by them." 

2.91. Under the terms of the contract, final 10 per cent payment 
was to be made after the supplier had erected the machine in the  
depot and handed il  over in running condition. However, as the 
machine could not be erected for want of the @?parate air-condition- 
ed accommodation required, the final (10 per cent) payment was 
made after "visual inspection". In October, 1986, Air Hearquar- 
ters requested the Director General, Supplies and Disposals, to re- 
quest the supplier to make available the services of an engineer a t  
the time of installation and functional test of the machine; t h e  
finn's reply was awaited. 



232. The Commit* reforred to thr audit pm uul imp&& if 
the discrepander in the planning both as regards use of the rna- 
.chine and construction of the building and air conditioning be treat- 
ed ao normal deficiencies. The Secretary, Ministry of Defence, re- 
p11d that he had noticed that and had asked Air Headquarters 
to investigate the matter in detail. They were going into i t  and 
their report wae awaited. The Committee then inquired if it would 
lend to proper co-ord~nation in future. the witness stated: "This is 
precisely what I have indicated." 

2.93. The Committcc. were also informed that according to the 
contract 90'"; payment was to be made after inspection and proof 
of despatch and bnlancr 10": on the receipt of stores or alterna- 
tively 100'; on inspwtion and reccipt of stores by thc consignee in 
goad condition. 

2.94 I n  reply to a query i t  Wiis stated that the supplifm agreed 
to provldc an cngincw for the erection of the machine. It was also 
stated th:it i t  had wrnngly hrcm assessed earlier that the machine 
was not rtquircd. as the ~narhinc was actually needed and was being 
installed. In rcrply to nnrrthcr question. the representative of Air 
Zieiidquartcrs ~ t ~ t e d  that thc packages had k e n  opened and that 
there was no deflciimcv in  it 

2.95. The Comn~ittce regret to note that, due to lack of co-orclina- 
tion. a jig and drill boring machinc costing Rs. 5.84) lakhs hns not been 
put to U.W. The Committee feel that action for the provision nf civil 
works (including air-conditioning) should have been taken immedi- 
ately thc order for the purchase of the machinc was placed. The 
Committcc hope that this lack of co-ordinntion regarding the undca- 
taking of civil works and the acquisition of machinery will be intres- 
tigntcd nnd suitable remedial measures will hc taken. 

2.96. 90 bulk petrol tanks a t  an airfield owncd by the Air Force 
w c w  1cnsc.d out to an oil company in October. 1962/January. 1963, 
to rwnblc. it  to refuel Air Force planes. 

2.97. No agreement laying down the terms of the lease was en- 
tcrcd into with the company before the installation was handed 
o w  r. 

2.98. Bills for the rent of the installation were submitted to  the 
company only in August. 1966, when the refuelling arrangement w p ~  

-terminated; payment of rent totalling Rs. 6.34 lakhs was awaited till 



heember 1966. The bills could not be issued earlier as it was only 
h hfay, lW, that Governmnt decided the agency (Air Force or 
the Military Engineer SeWces) which would be responsible for col- 
lection of rent. 

2.99. Delay in the recovery of rent has msultcd in an unintend- 
ed Anancia1 benefit to the company; as measured by the interest 
charges (calculated at, say, 6 per cent per annunl on the over-due 
amount of Rs. 6.34 lnkhs). thls would work oiit to Rs. 0.80 lakh a p  
proximately upto Dcrcembcr, 1966. 

2.100. The Cornn~lttce refcrrlr~g to thc audit pnra asked why 
Government took about four years to cicx4cir the :\gency which 
should collect t he  rent The Defence Stwctary  stated, "This is an 
inter-services disputtb \v!1.(*11 goes on s o n l i ~ f i n ~ ~ ~ .  and I have really 
no j t ~ ~ . t ~ f ~ c a t i o n  or ~ ~ p l i i i ~ : l t ~ ( b r ~  fur it." 

2.101. I+,. ~r idr~:?  :hnt this dispute was goin!: on bctwcen the two 
sen-ices, Air Ilc-adquartcw and Eng:inr*c+r-in-Chirf's hratlch till the 
end of Dcccmbw, l(96365. Thc witness infornlcd that the cornp~ny 
had np-ibcd to  pay Rs 3.21 Inkhs or: tho \)asis nf first nsscssmctrt. 

2.102. T& I'omn~ittee regret to note thnt. dur to an inter-scrvices 
dispute, it took n pcriod of about 31 ycars for thc Gwernnwnt to de- 
cide about the ogc-twy which wot~ld he rc%punsiblc for tlie collection 
of rent from the oil contpuny. The Commi1lcbe tlvsirc. that suilaldc in- 
structions should bc is..urd to ;)void such inter-wrviceq disputcs. In 
case of doubt, a reference shoulcl hc made to Ihr Miniqtrg of I)cfcncc, 
without loqs of time, for suitable instructions 'Flrc Comtnittcc would 
also like to be informed of the recovery of dues from the oil company 
in question. 

Chairman, 
Public Accounts Committee. 

i 



(Vide para 1.75 of this Report) 
W(NISTRY OF DEFENCE/D (QS) 

Pager 40-42-Para 29-Military F a m  
A comprehensive note on the Military Farms including M o m -  

tlon on the following points: - 
(a) Percentage content of fat in buffalo milk obtaining in 

AAREY MILK SCHEME and other leading State Milk 
Schemes as compared to the practice obtaining in Mili- 
tary Dairy Farms; 

(b) P l e e  state the economy achieved as a result of imple- 
mentation of measures indicated in the Ministry of De- 
fence note No. 10 (12) /63/D (Budget) of 10 September, 
1964 on S. No. 8 of Appendix VII to the 17th Report of 
P.A.C. (1963-64) (Third Lok Sabha) ; 

(c) Revision of rates for free and payment issues over the 
years since the Expert Accounting Committee submitted 
its Report in November, 1962; 

(d) Reasons for delay in implementation of the rccommenda- 
tions of the Report Accounting Committee; 

(e) Reasons for the increase in losses; and 
(f) I t  was stated during evidence by the representative of the 

Ministry of Defence that the losses would have been grea- 
ter if milk had not been issued to entitled personnel. 
Please amplify. 

Military Farms function as a quasi-commercial organisation. 
Their main functions are to provide a reliable and hygienic supply 
of dairy produce to the Deience Services and to provide fodder to 
the animals. The Military Farms maintain profonna Trading and 
&fit and Loss Accounts and Balance Sheet in accorc?ance with the 
accepted concept of commercial system of accounts. During 1965-66, 
the organisation comprised of 25 main and three branch cattle hold- 
ing farms, five dry and youngstock cattle farms, thirty-eight milk 
purchasing and processing depots and fourteen hay baling depob. 



t RcleMnt StatUics pertaining to the trading and proflt and l a  
-ts of military farms for the past seven years are given WOW 
% facilitate a proper appreciation of Anancia1 results:- 

~ U P r o d h / k m  
Ra. kLL. 

1-7 (Vnaud~tcd) . (+)66.37 
------ - -- - - -- --- - -- - 
3. The deterioration in the finances of the Military Farms was 

artested and the  farms brought on proftt during 1961-82. This was 
due inter aIta to various measures taken including economy mea- 
sures indicated in the Ministry of Defence note No. lO(12) /63/D 
(Budget), dated the 10th September, 1964, on S. No. 8 of Appendix 
VII of the 17th Report to the Public Accounts Committee (196344) 
(Third Lok Sabha), rationali-sation of the feed scales for farm mi- 
mals, introduction of cheap but nutritive local feeds to provide ba- 
lanced food at less cost, and reduction in the procurement cost of 
gram and barley by purchasing the entire requirements during 
the harvesting season when prices are low. 

4. The losses during 1964-65 and 1965-66 were due to increased ex- 
penditure under various heads as indicated in the Notes at pages 
100 to 101 and 106 to 107 in the Appropriation Accounts of Defence 
Services and Commercial Appendix thereto for the years 1964-85 and 
1965-66 respectively, without corresponding proportionate increase 
in the income/receipt. The increase in expenditure under the 
various main heads was due to reasons over which the military farms 
had no control. 

Cost of Production of Milk during 1965-66 and i ts  anal@sis. 

5. During the year 1965-66, the cattle holding military farms pro- 
duced a total quantity of 137.91 l a b  litres of raw whole buffalo 
mi\k and cow milk This ww the net production excluding the 



quantity fed to the calves. Tbe groas expeaditure on milk. prradtw?- 
tion worked out to Rs. 254.87 lakhs, the production per litre 
bchg Rs. 1.85 as against the average purchase rate of 97 Paise per 
Utre. 

6. The bulk of raw milk produced at the military farms is buffdo 
milk of 7 3  per cent butter fat contcnt and SNF content much higher 
than 8.5 per cent. The total quantity of milk produced in the mi& 
tery farms during 1965-66 was 143.65 lakh Iitrcs, including milk 
fed to calvcs and milk purchasrd 312.32 lakh litrcs. The butter 
fat cnntcnt In buffalo milk purchased by the farms is a ~ o u t  6 to 6.5 
per cent. Thus, the average cost of raw milk producer1 at the farms 
would require to be reduced proportionately hcforc comparing i t  
with the laciil purchosc rotcs. The production cost af R4. 1.81 (i.e. 
Rs. 1 85 lwis 4 I',ISW on arcoitnt of pn~ tcur~sn t~on)  for raw buffalo 
m i l k  IS c*quiv;~lrrrt 10 I! i 1.56 pvr litrc of 6 . 2  p1.r cent I3F content 
milk. The SNF contcant o f  I f w  farm prndur. d C Y W  and buffalo milk 
is much richer than In p u r c ! ~ . ~ ~ ~ r l  milk Thc h:lttcr fa t  contmt of 
purr.h:~:it.d w w  tnilk 1s abot~t :?.7 t n  4 per cent only whcrcas t h e  
i ~ , > r i ~ ~ e  I3F ~ o n t i ~ n t  of prc)d~~((.rl COW milk is 4.7 per cent. 

7. Tho~lgh the ratr o f  4 Pa~st* pw litrc has been adoptcd as the 
cost of pc~stcurisntion for thc lis:ition of salc~/frec jssw rates of milk, 

R loo as mrn- this is only n rough cstimntc of thcl co:>t of pastcuris t '  
t ~ r l l l t ~ t l  In 1 1 1 ~  Audit Pnrn itsclf. l ' h u  Military F:-lr!n. 1Xr;rtorntr. es- 
v:~nmtc. t h t  thc nctunl ~ 0 4 t  is about 6.5 Paisc per l i t r r ~  with r r f e  
rcncc to thc issurs from thc cattlc holding f:irmc TIII~: calculation 
is based on the actual milk issurs, bulk of which is i n  the form of 
blended milk. If the cost nf p:~stcl~ri~ntion is calrnlateti z'is-a-vis 
the milk ~)urchascd/produced. it will bc stihstantially nlorc t l rn~l  
4 Paist. p t ~  litre and this will corrsepnndingly redurc f ~ i r t h r r  t h e  
cost of priduction. However, w.e.f. 1-41966 under the new \:mount 
system, the cost of pastcurisation is not included nrnon;: the ele- 
ments going into the calculation of the cost of productio9 of r aw 
milk. 

8. It may also be pointed out that the gross expcndiutre of 
Rs. 254.87 lakhs on milk production during 1965-66 includes an 
amount of Rs. 19.27 lakhs on account of the write-down of the value 
of youngstock animals held in the capital inventory books of mili- 
tary farms as a result of the adoption of the new valuaiion and de- 
preciation system of livestock w.e.f. 1st April, 1965 according to 
the recommendation of the Expert Accounting Committee. Sice 
this amount of Rs. 19.27 lakhs does not represent any actual atpen- 
dim but merely an accounting liability for book adjustment Bue 
to f i e  change over to the new system of valuution and 



It should be d u d e d  for the purpoge of arriving at the real pro- 
duction cost for comparision with the rate of local purcbaee. Thir 
w d  wt to nearly 13 paise per litre and the production coet would 
then be even below Rs. 1.43 per litre. 

9. Further, though the production cost of milk in military farm 
was Rs. 1.88 in 1964-65 and Rs. 1.85 in 1965-66. the average purchase 
price of milk during thcse two years was 83 paise and 97 paise, rm- 
pectively. It will thus be s e n  that while the market prlce of milk 
increased by 14 paise per litre during 1965-66 as complued to the 
preceding year, the production cost in the military lnnns during 
t h e  same period calculated in the same manner dccreased by 
1 paise. Thus the farms efficiency improvtd by 15 paise per litre. 

Perrentage contmt  of fat t n  htiflalo milk  obtaining irr AAREY 
MILK S C H E M E  and othtDr leading State Milk Sclwmes as cWm 
pared to the pract.r+- obtafntng in Military Dnir!/ Fatms.  

10. It is understood that the fat content in the AAREY MILK 
SCHEhlE's own production of buffalo milk is 7 per cent and over, 
while the fat content in the milk purchascd by the scheme ranges 
between 6 and 7 per ccnt. Different rates artx paid for the milk pur- 
lchased by thc AhREY MILK SCHEME as indic.ntcd below:- 

A-Rs. 140.16 per hundred Zitres 
( i )  January-June 7% BF. 
( i i )  July-Decembcr 6.8% BF. 

B-Rs. 128.16 per hundred litres 

(i) January-June 6: 2 t o  6.9% BF. 

(ii) July-December 6.5 to 6.7'.; BF. 

C-Rs. 115.16 per hundred litres 

(i) January-June 6 to 6.4% BF. 
(ii) July-December 6 to 6.4% BF. 

The butter fat content in buffalo milk purchased by the Delhi 
Milk Scheme ranges between 6.5 and 7.1 per cent. In  the case .of 
Ahmedabad and Barcxla Milk Schemes the butter fat content is about 
8.5 to 7.2 per cent and in the case of Aximd it is .@bout 6.5 to 7.5 
per cent. 

As already stated above the average butter fat cantent in raw 
%uffdo milk produced in Mililtaly Fanns is 7.2 per cent. 



11. The main factors which tend tr) increase the production colrt 
at M~litf iry  Farms r9ia-u-via the local market rates are briefly as un- 
Jcr: -- 

(a) High crrtablishment cost due to the emoluments of farms 
staff being governed by the Central Government scales of 
pay and allowances and the service conditions of the farms 
labour being subject to the Minlmum Wages and Labour 
Acts. 

(b) Stall feeding of an~mals in the absence of well develop 
rd pasturc~s and paying high prices for concentrates. 

(c) High nla~ntwancc cost of animals under scientific and 
hygienic conditions in proper sheds with proper water 
arranp.ments and adequate veterinary cover. 

12. It may not be realistic to compare the cost of production of 
milk at the M~litnry Farms \ v l !h  tht l  local market rates. In the pri- 
vatc sector, orpnised chr~c*:. I ,-A nmg cattle are almost non-existent. 
Bulk of milk supply mmvs f~ ni petty p a l a s  and farmers holding 
individually a srnull r1urnhc.r elf chows and buffaloes. Dairying is a 
side line for an nvtwgc  fnrmcr who owns a few milch animals for 
which no extra stitfl' 1s *.vnploycd by him. He maintains cattle under 
primiti vc conditions, usils very little concentrates to supplement the 
feeding of his cattle and has a large family to assist him. Thus, he 
in able to produce milk with very little expenditure. During the 
past two years, however, the local market rates of milk have been 
rising rapidly. The percentage of increase in production cost eacb. 
year is much less than the hcrease in local purchase rates. 

Measuret adopted to bring daon cost of production of milk 

13. Prior to 1st April, 1966, the accounts of Military Farms were- 
being maintained collectively for all sections of the farms uiz., d- 
tivation, cattle yard, stackyard and dairy. The cost of production 
was a cumulative index of the combined efficiency of all the sec- 
tions. Under the old system, it was difacult to analyse properly the  
working economics of each section separately. With the switch over 
to the new system of cost accounting with maintenance of separate 
accounts for each section with effect from 1st April, 1966, it will 
now be possible to analyse the production cost of milk in a scienti- 
Q manner. With a view however to i m p m  the operation em- 



drncy and work- results of military farmst a number of mea- 
sures have mxently been taken. Tlhese include: - 

(a) It was observed that Military Farms were having animals 
which had low actual/potential milk yield and were, there- 
fore, uneconomical to maintain with the rising cost of 
feed and keep. Orders wcre accordingly issued on 11th 
July, 1966 prescribing the minimum standard of economi- 
cal animals. Cattle adjudgrd below standard are being 
culled out in three phases. Approximately, 8000 animals 
were estimated to be below the minimum standard. By 
30th June, 1967, 2.529 adult ~~nimels and 2,090 Young stock 
and calves had already been culled and the procPss Is on. 

(b) To improve the future stock, selective rearing and re- 
vised rearing standards have been introduced. Orders 
on the point have issued on 18th August, 1966. 

(c) In the interests of economy and better breeding, ertiA- 
cia1 insemination centres have been started vide orders 
dated 24th May. 1966. Three semen collecting and des- 
patching centres have accordingly been already establish- 
ed at the Military Farms of Meerut, Kirkee and Jabal- 
Pur. 

(d) In areas where milk is available locally throughout the 
year, the losing farms have tither been closed or convert- 
ed into milk purchasing and processing depots. The fol- 
lowing farms have accordingly been closed down/con- 
verted into milk purchasing Depats:- 

(i) Delhi 7 
(ii) Kasauli t Closed. (iii) Pachmarhi f 

(iv) Shahjahanpur J 
(v) Panagarh 
(vi) Wellington ) Converted into milk purchasing depot. 

(vii) Kirkee To be converted into a Branch of 
MF Pimpri. 

(e) 32 categcries of Class TV employlees have been amalga- 
mated in one category of farm hands so as to ensure full 
utilfsation of their services on different jobs according to 
seasonal requirements. These orders were h u e d  on 20th 
September, 1967 and will facilitate better utilisatian af 
Class, IV employees and greater economy. 

( f )  Improvement in agriculture by pnwision of greater 1n-l- 
tion facilities, better seedb, otc. 



14. Thc introduction of the new accounting pFocadune '0p.e.f. thh 
1st April, 1966 and the adoption of various economy me~swes have 
had an impact on the production cost of milk in  military farms. 
Aceordlng to the unaudited flgutes of annual accounts of military 
farm.;, the All India average ptoductlon cost and purchase rate of 
wtmle milk in 1fIM-67 as compared with 1965-68 were as follows:- 

Average production Average pu~chase 
cost get litre rate per litre 

. . .. .. - -  . .. . 

Rs. Rs. 

(a)  1966-67 (Audited) 1.85 0.97 

(h) 1W6-67 (Unaudited) 1.11 1 .OO 

If duc credit is given for the fact that the farm produced milk is 
richer in fat corltcnt and SNF as compared to purckased milk, as 
ind1cntt.d in pwa (3 abovr, the production cost for 1966-67 would 
work out to lcvs than the nvcbragc market price. 

Action takell for revising the sale rate 

15. The issucs of milk to troops and hospitals against ration en- 
titlement a re  termed as free issues. For the purpose of trading ac- 
counts, the free issues are treated as sales and priced at  predeter- 
mined rates in t lw books of militnry farms for proforma adjustment. 
In addition to free issues of milk, the farms also supply milk, cream 
and butter to customers on cash payment. These entitltd customers 
includc Service Officers, Other Ranks and Civilian cmpioyces paid 
from thc Defence Services Estimates and their families. When diary 
produce is surplus to the requirements of troops and hospitals as 
IWI. scales and entitled customers, the same is sold to non-entitled 
customrrs. 

16. The concessional rates for entitled categories of customers 
wcre introduced from the 1st February, 1957. Apart from encoura- 
ging the purchase of milk by entitled personnel, this concession was 
intcnded to serve as a welfare measure for the Defence personnel, 
and their families. When this decision was taken, it was 
considered that the losses on sale of milk at lower conces- 
dona1 rabe8 would be neutralised to a considerable extent by 
the saving that would accrue by the utilisation of surplus milk d m  
lng winter. -;v<q 



17. To implement the aforesaid decision, the payment customem 
of milk at the militpry fanns were divided into the lollowing three 
categories and separate rates prescribed tor each cetPgory:- 

(a) Entitled clrstomers under Catugoq I 
Commissioned Of!lccrs Ci\'ilian Gazctt~d OEiccrs paid from 

Defence Services Est~matcs and thcir families and Om- 
cers' Messes. 

(b) Entitled mstomers tinder Category I1 
Junlor Commissioned Oficcrs, Othcr Ranks, non-Gazetted Ci- 

vilian employees paid from Defenceservices Estimates, 
Farm Staff and their fnrnilirs, Nursing Sisters of Armed 
Forcw Hospitals. unit run cantwns, Junior Commissioned 
Officers. Other Ranks and Nursing Sisters' Messes. 

(c) Xorr mtitled customers 

Customers cdher thirn entitled cntego~y. 

18. Thc ntsn-entitled customt.rs were charged for cow and Stand- 
ard m ~ l k  at frie Issue rates applicablvto troops and hospitals, with a 
surchilrge of 64 pnise per litre for b u f f i i l t ~  milk. The extcnt of con- 
cession in rates for entitlcd cutstonwrs as compmed to rates of free 
issue is indicated below:--- 

I .c,r more t lun frrr issue rat@ .- 
(,'OW StanJurd hfdk nuflalo trrilk 

&mmissioaai,Officers and Gazetted Officvn 
poid from Defence Services Estimates and 
their families . . 6to8 zoto24 6 6 0 8  6 t o 8  

paise less paise less paise more paise leer 
per litrc. per litre. per litre. per litre. 

Entit fed Category I I  

JC?, otbcr ranks and n o n e  civilianr 
pmd from Defence Services Estimates and 
their funilies. . . 20 to 24 28 to 6 Sune as 14 to 16 

paise less p a k  $83 bcc bmc paise lm per litrc. per litre. rate. per lit re. 

The Stations of India were divided into six distinct groups and se- 
paate sets of rates were prescribed for each. 



19. Aa per Rule 423 Financtal Regulations Part 11, the sale rates 
of Dairy Produce were required to be Axed by the QMG with the 
concurrence of the MmistSy of Flmnce (Defence) and revised from 
time to t l m  as found necessary. Under the old system, the following 
factors were taken into account while fixing the sale rates:- 

(a) Financial results of the farm i.e. figures giv~ng p r o A t / h  
sustained by the farms. 

(b) Production c a t  of milk. 
(c) Local market rate of milk. 

20. The flrst revision of r a h  was initiated by the Director of MiLi- 
tary Farms in September 1960 a f h  obtaining the relevant data from 
Chr; lower formations through the Controllers of Defence Accounts and 
a fb r  dctailed discussion with the Ministry of Finance (Defence) the 
reviwd grouping of the vurious  tati ions was published on 24th Janu- 
ary, 1963. The rates for various p u p s  were not changed but only 
the stations were rearranged under the various groups with a view 
to conforming to the latest financial position of the farms, and local 
market rates, The second review was carried out in 1962 and further 
=grouping oi stations was promulgated on 11th September, 1962. 

21. In pursuance to the recornmendati<ms of the PAC contained in 
their 17th Report (196564 S. No. 9 appendix VII) that the present 
system of pricing of milk was unrealistic and also in the light of the 
m r t  submitted by the Expert Accounting Committee, pmposals 
for revising the system of pricing d milk hues was submitted by tbe 
Director, Military Farms in December, 1963. Various issues connec- 
ted with the method to be adopted for fixing the sale rates, the charg- 
es to be levied for pastcurisation and delivery, the concession in pay- 
ment issuw to be given to the entitled categories of perw~nnel, etc. 
had to be discumd and sorted out in a series of meetings with the 
CGDA and the Ministry of Finance (Defence). Eventually it was 
decided to introduce a new d-tralised system for Axing the rates 
for free i m e s  and payment issues half-yearly for each station by a 
Station Board of Ofi3cers based purely an the l d  market rate for 
equivalent quality of milk plus an All India average rate of pasteuri- 
satfan and dellvery charges. The basis and method of calculation of 
rates with reference to the local market rates for equivalea: quality 
of milk to be adopted were also got chmked and appved by the Chief 
Cast Accounts 0-r in the hdinistry of Finance. These d i s c u s g i ~  
and codtatioans with various authmitie~ naturally took some time 
and it was, themefore, m b l e  to issue final orders only om the %I#h 
December, 1965 for introducing the new system. 



22. Underthaxwwsystemh the tP lC~bOthfor free  issues andi 
popmmt igwar are ftxed by a Station Board of Officers, including the 
Lacal Audit Qfacer, after taking into account the local market rates. 
The other two factom previously prescribed namely the profitability 
of the farm and the production cart of milk wars discarded. The free 
issues rates are derived from the local market rates for equivalent 
quality of milk by adding a flat rate of 14 paise per litre for pasteuri- 
Betion and deliverg charges. The payment issue rate for non-entitled 
customers is ffxed by adding a su~charge of 10 paise per litre and for 
the entitled customers by reducing the f r e e  issue rate by 5 paise for 
Category I persannel (Omcers) and 10 paise for Category XI personnel 
(JCOs, OR and non-Gazetted stafl). 

23. Each farm had to set up a Station Board of Officers for fixing 
the sale price under the new system and this process also took time 
as they had to associate a representative of the ASC. the local Audit 
Officer, and, where necessary, a suitable representative of the civil 
administration on the Board. The revised pricing policy was, there- 
fore, intraduced in the different farms from different rates during 
January to March, 1966. As a result of these orders, the payment is- 
sue rate increased at all the places, and the increase has been as higb 
as 69% in some places. 

24. It would, however, be pertinent to point out that wen though 
there was no major revision of sale rates during 1963-64, 196465 and 
196S-66, station6 were shifted from lower rate group to higher rate 
group taking fnto account the milk rat% and financial pasition of the 
military f a .  concerned. The comparative flgures of weighted ave- 
rages of tree issue rates, payment issue rates and purchase rates dur- 
ing the financial years 1963-64, 1964-65 and 196-66 are as under:- 



23. The aboraal inmeme in lames on pa- iruar during 1- 
was due to the fact that wherean the coat of purchased milk wnd pro- 
duced milk showed marked lnmFare due to rising s p h l  of prices, m 
corresponding grnersl increarre in the rates of peyment isuues was 
made while the market rate of milk increased from 82 paise to 97 
pais@ pn. litre durmg 1963-06, the overall weghted payment i s -  
rates tncrcacred from 77 paise to 83.3 pame. It will be 
sppwcintcd that even within the orbst of the orders then 
in force, there must be some ttme lag between the rapid 
rise in markct rates and the mvision in payment rates b 
be rnade in accordiincc with the three factors mentioned in 
para 19 above Had there been no abnormal increase in market rates 
during 196566, the differcnt~e bctwcen the market rates and payment 
issue rates would have bcen l a .  Since it had been decided to change 
the very basis of fixing payment issue rates, no general revision of 
paymwt issue ra& was made but substantial increases by adjustment 
of f ~ 1 - m ~  in Zmea were effected. The orders regarding revision of 
basis of Rxing rates were issued on 28th Deccmber 1965. The new 
system of Axing sale/is..ur* rates on the basis of local ratrs could not 
be introduced earlier than Jan.-March 1966 due to various matters 
which llnd to be sorted out first. The delay was unexpected and un- 
foresem as detailed consideration disclosed complexities requiring 
time to tockle the @me. 

26. In recent years there had been an abnormal increase in the 
milk rcquiremnts of troops a t  all stations. Milk production in the 
cattle holding fnrms even during the flush winter months is inade- 
quate to meet the requirements and the farm production has had to 
be supplemented by large purchases. The payment issues constituted 
only 8-54 per cent of the total quantity of milk issued by the farms in 
1965-66. This resulted in corresponding i n c r w c  in t h e  quantity of 
milk purchased in order to meet the  payment issues. The loses  would 
not have been reduced by Rs. 28.45 lakhs during 1965-66 if no payment 
issues had been made. Details of payment issues of milk during 
1964-65 and 1!%5-66 are given below:- 

-" - --- - - - 
1964-65 1965-66 

i n W  Inlrlrh 
titre. lim. _ I _ -__--__-. 

Buffalo milk . . . . . 12-81 19-33 

Cow milk . . . - 22.49 27-18 



27. Tbe papayment Egnres were osJg a mall fraction of the tow pur- 
chases during theme two yems. The bulk of the payment issues was 
in the fonn of caw mllk The deficiency caused by the issue of farm 
produced cow milk to payment customers was made up by purchases 
of buffalo milk from the market and issuing i t  after blending. The 
blended milk actually issued cost the military farms appraximately 
64 per cent of the purchase rate of buffalo milk. As svch the lmst% on 
payment issues should appropriately be worked out only on the basis 
of the difference betwecn the purchase ratcs plus other overheads on 
pastc.urisation and dc1ivcry on the onc hand and the pilytnent issue 
rates on the other. On t h s  basis thr nct loss on paynlcnt issues during 
the year 1M5-66 has \)wn workcd out  and :3 .st;ittlmcnt giving thi* de- 
tail; 1s attached I t  ~ 1 1  bt. s r  !!icrt4rom th:it thc ma1 loss to rnlli- 
tary farms ciur:r::; 1965-66 as  n result c ~ f  makin:: pnymvnt !wws was 
only Rs. 111.36 lnkhs and na! 1i.i. 28-45 Inkh.. 'This 10s.; works out to 20 
paise per t l t r ~  ant! !r:r.iud~.: t l r r ~  t'lc ~, : , .n t  of p:ibtc-uri:.nt 11\11 and dt\livcry 
c h n r ~ r s  workrd out  o n  thr. c n ~ s n l l  r i~ tc  of 14 pniw per I~t rc .  T?vcw ac- 
cnrdlnq to thc r;rrlrrs in  forcc prinr to 28th Dwcmlwr, 1965. thc rntit- 
led p:tymr.nt issw cuitomcrs \trt.rr entitlcyl to n rcducticm bt low the 
frW issue rat(. r:ln(:!n,: frnrn 6 paistb t n  3; paise [vr  litrt~ depending 
upon the senson thth typc nf r:l i lk and the c.ntcsr:i:rv of cnt;tltd custo- 
mer. In accortl;rncc wivh  thc rrviwti ordcrc in f : w c  frnm 28th De- 
ccmhcr, 1965, t 'w  r f d \ ~ r t i l ! l ~  T )  ~ r m i ~ ~ i i h l c  iq  10 pnistb pcBr litw in respect 
of JCOs and bclow and 5 p:,: ;c in Ih r  c:~sc of Oflircrs as mcntionrcl in 
para 22 ahrwc. 

28. As mmtioncd above, the  real lncs  to tt-w milihry farms in res- 
pect of payment issucs as twrkcd nut in the accompanying stnternent 
amounts to Rs. 10.36 lakhs. If no payment issucs had hem madc, the 
lass to the military farms would hnvc. hccn rcdrlccd hy this figure 
provided the element of dcliverv and pwtcb~~rising chr~rgc in payment 
issues is taken into account at the average rate of 14 paiiie per litre. 
Since delivery to the Units spread out in the Cantonments has to be 
made in any case, there would not be additional delivery cost in res- 
pect of payment customers located en route. If paskurising and de- 
livery charge are excluded, the loss would have been only 6 paise per 
litre i.e. approximately Rs. 4 lakhs. 





APP]&NDIX n 
(Vide para 1.101 of this Fkport) 

No. 61279/Q3W (Policy) 
ARwy HEADQUARTERS 

Q U A R T ~ ~ M A S T W  GENWAL'S BRANCH 
DHQ PO NEW DEDHI-11 

9th Augwt, 1907. 
To 
Headquarters 
Southern Command 15 copies. 
Eastern Command 
Western Command 
Central Command 1 
SUBJECT: -Planning and coordination of building programme. 

Instances have been brought to our notice of un-coordinated plan- 
ning and execution of building projects. Some instances are as fol- 
lows: 

(a) Constructions being sanctioned without ensuring availabi- 
lity of land in time for the projects. 

(b) Buildings being completed without external services and 
therefore remaining unutilised for a considerable @od. 

(c) Changes in requirements being proposed after the project 
has been administratively approved. 

The points requiring attention are given in the succeeding para- 
W P h .  

2. (a) Normally approximate estimates for a project should be 
prepared only when land is actually made available or is irrevoc- 
ably committed. 

(b) Projects which entail acquisition of land should be sanction- 
ed in phases. The first phase could include acquisition of land and 
site clearance. In such cases, a rough cost or an indication of cost, 
for the entire project would be submitted alongwith the approxi- 
mate estimate for phase I. Approximate estimates for the remain- 
ing phase or phases would be initiated only after the notification 
under Section 8 of the Land Acquisition Act 1894 has been issued 
and objections by land owners have been cleared. Projects involv- 



Ing requisitioning a land may however be sanctioned in one 
where the Collector has indicated that there is no objection to such 
requisitioning and that %he land will be made available, 
Sanction of a project and Co-ordination of various items of it 

3. (a) For expeditious completion of a project, all the items in- 
volved i.e. various sub-items under external services must be sanc- 
tioned alongwith the main project, and no item in respect of exter- 
nal services should be made 'provisional at the time of Administra- 
tive Approval. In case of large projects, Administrative Approval 
for services should be accorded as phase I of a project, as planning, 
contract action and execution of services takes considerable time. 
Contracts for various items of works should be so co-ordinated that 
the con-~pl~~t i r !~~ clf water, supply scwcrage and sewage disposal 
works, rrratlci E/M service and furniture synchronise with the mm- 
pletion o f  the buildings. 

(b) Thc tirrlc factor jnvolved in the procurement of stores for 
external scrvices needs to be fully considered and where necessary, 
action to procure stores and commenm work on estcrnal services 
taken well in advance of the commcnccment of the building work. 

Cl~anges  in requirements. 

4. Instructions have bccn issued from timc to time that Users re- 
quiriwwnls will he definitrbly scrtled bcforc initiating a project. How- 
ever, sul)scquent changes a w  sometimes nrcessitatcd due to the 
following: - 

(a) Revision of stwngths, change in Government policy o r  
locations of units. 

(b) Changes in requirements by the Users. 
5. In case of (a) above, the Engineers will. where feasible, take 

immediate action to restrict the scope of the project. If these chang- 
es necessitate provision of additional accommodation items prior 
sanction of the CFA will be sought. 

6. No changes other then those given in para 5 above will be 
permitted in any approved project without the prior approval of 
the CFA who sanctioned the project. 

Sd./- 
Qwzrtermaster General, 

Copy t0:- 
& n ~ ' s  Branch -(E2A) -20 copies. 

, DFA (W) -20 copies. 
Q3W (East). 



(Vide para 1.121 of this Fteprt) 

Further information desired by  the Lok Sabha Secretariat in connec- 
tion with para 47 on page 65 of the Audit Rqxrrt Defence Sere 
vices 1967 pertaining to derequisitioning of surplus land. 

The Lok Sabha Secretaria4 has desimd the following further 
informa tion: - 

(I) A comprehensive note on the history of the de-requisitioning 
of land in Greater Bombay, including information on the following 
points: - 

(a) who was responsible for not carrying out the orders of 
Government for derequisitioning the land, which were is- 
sued in 1948, 1959 and 1966; 

(b) has this case been thoroughly inquired ilrto; and 

(c) if so, the findings of the inquiry and the follow up a o  
tion taken therecn. 

(11) A note on the policy and procedure of acquiring/requisition- 
ing and derequisitioning of land by Defence Services. 

I. Note regarding the history of the derequisitioning of the lcmd in 
Greater Bomba9 mentioned in para 47 of the 1987, Defence 
Audit Report. 

In May, 1944, land measuring 45 acres 14 gunthas and 4 annas 
was requisitioned for the Air Force in respect of the project knoWii 
as "Flying Boat Base (now ME Lines Trombay)" a t  an annual 
pensation of Rs. 13,389. Ministry of Defence assets costing 
Rs. 8,02,022.00 were created on this land. 

2 At its 42nd meeting held on 10th October, 1946 QMG's Inter- 
Sewice Committee for land and buildings declared the project ~s 
cwrplus and recommended its disposal on 11th April 1947, Air HQra 
submitted a draft Govenuneht letter to the Ministry of Menm 
sanctioning disposal of the Flying Boat Base, Trombay. On 6th 
August, 1947, Ministry of Defence informed Air HQrs. that the draft 
Government letter should not be issued till 15th August, 1997 and 



asked them to reconsider the case and confirm that the project would 
FLmrafn surplus to the needs of the Indian Dominion even after 15th 
August, 1947. On 25th August, 1947, Air HQrs. confirmed that the 
project was surplus to the Air Force requirement. Again on Tth 
May, 1948, Ministry of Defence desired to know f m  Air HQrs. 
whether or not the project could be declared surplus to Defence 
Services requirements in the light of the revised requirements of 
Airfields. On 13th M a y  1948, Air HQrs. confirmed that the project 
was surplus to the Air Force requirements. In view of this, Gw- 
ernment sanctioned disposal of the project vide letter No. AHQ/ 
0 1  l45/69/Ord,/l /AF, dated the 3rd June, 1948. 

3. A copy of the letter dated 3rd June, 1948, was forwarded Ito the 
DDLH&D HQrs. Southern Command, Poona, under Ministry of De- 
fence (LH&D) letter No. 145/SC/LH&D/48, dated the 16th June 
19-48. DDbH&D HQ Southern Command, Poona forwarded the let- 
ter dated the 3rd June, 1948, to the DAD Bombay Area for neces- 
sary action under his letter No. SC/BOM/T-410/2, dated Z2nd June, 
1948. Almost simultaneously HQrs Southern Command forwarded a 
copy of the same letter dated 3rd June, 1948 to HQrs. Bombay Area 
with a copy to LH&D Bombay under their letter No. 71261/Q3 dated 
the 28th June. 1948. 

4. On 15th August, 1948 DLH&D issued a reminder to DDLH&D 
HQrs. Southern Command, Poona under his letter No. 145/SC/ 
LH&C/48, dated the 5th August, 1948. On 17th August 1948, 
DDLH&D issued a reminder to the LH&D Service Bombay vide his 
letter No. SC/BOM/T/410, dated the 17th August 1948. 

5. DAD LH&D Bombay Area informed DDLH&D HQrs. Southern 
Command vi& his letter No. BOM/1354/91, dated the 23rd August 
1948, that the buildings in the subject project were occupied by an 
Army Unit and the same were therefore, not available for release at  
the time. DDLH&D HQ. Southern Command thereupon informed 
DLH&D vide his ld te r  No. SC/BOM/T/410/7, dated the 26th August, 
1948, that the buildings were occupied by an Army Unit and could 
not be released for the time being; Actually it appears that the area 
in question was being utilised for the accmmodatimi of personnel 
of Ordnance Depot Sewri and by the Navy for Indian Naval A m -  
Ynent Depat. 

6. On 16th September, 2448 DAD LH&D Bombay Area informed 
DDbH&D HQrs. Southern Command vide his letter No. BWI/1354/ 
Q8, dated the 16th September 1948, that it had been ascertained 
tbe local staft that the buildings of $he subject project which 



at the time occupied by Ordnance Depot were not likely to be vacat 
4 before the end of 1949. On 8th November, 1948 DDLHdrD HQ. 
S u t h e r n  Command informed DLH&D vide his letter No. SC/BOM/ 
T/410/10, dated the 8th November, 1948 that it had been ascertained 
from HQ Bombay Area that the buildings were not likely to be 
vacated before the end of 1949. 

7. In September, 1949, on being asked to state the position of the 
case, DAD LH&D Bombay Area informed DDLH&D HQ Southern 
Command under his letter No. Bom/1354/111, dated the 16th S e p  
tember, 1949 that the buildings were still occupied by Ordnance De- 
pot and were not likely to be vacated by them in the near future. 
Thereupon DDLH&D HQ. Sou t h a n  Command informed DLH&D 
under his letter No. SC/BOM/1354/15, dated the 23rd September, 
1949 that the buildings were still occupied by the Ordnance Depot 
and were not likely to be vacated by them in the near future. 

8. On 15th November, 1449 DAD LH&D Bombay Area informed 
DDLH&D HQ Southern Command in his letter No. BOM/1354/113, 
datcd the 15th November 1949 that it was understood from the DQ 
Bombay Area that unless alternative occammodation for the Ord- 
nance personnel who were occupying the project was found, it would 
nut be possible to release this project. He stated that the pmject 
had always been occupied and was still fully occupied by Ordnance 
Units. A copy of this letter was endorsed to the DLH&D. 

9. On 10th January, 1950 DADLH&D Bombay Area informed 
DDLH&D HQ. Southern Command vide his letter No. BOM/1354/ 
125, dated the 10th January, 1!350 that the buildings were still occu- 
pied by the Ordnance Unit. 

10. On 18th February, 1950 DDIJI&D HQ. Southern Command 
wrote to the DAD Bombay Area, that Survey No. 1-B of the project 
measuring 11 gunthas 8 annas was sanctioned for release a t  QMG's 
Inter-Service Committee Meeting held on 28th December 1949. He 
desired to know if the property had been relemed and if not the 
reasons for the delay. On 22nd March, 1950 DAD LHBtD Bombay 
Area wrote to the Collector BSD that Survey No. 1-B, measuring 11 
gunthes and 8 annas had been released and handed back to the own- 
er on 11th March, 1950. On 29th March, 1950 he  informed DDLH&D 
-Southem Command regarding this vide letter No. BOM/1249-9/20, 
dated the 29th March 1950. 

11. On 1st June, 1950 DLH&D wrote to DDLWkD HQ. Southern 
42mmad *-his letter No. 145/SC/LH&D/45, dated the 1st June, 
360 enquiring whether the subject project had since been vacated 



by the Ordnance authorities. A copy of this wan sn&mred to the DAP 
Bombay h. On 17th June, 1950 DAD IM&D &anbay h in- 
farmed the DDLSi&D HQ. Southern Command and DLH&D vi& hir, 
letter No. BOM/1354/129, dated the 17th June, 1950 that the pmject 
was still occupied by the Ordnance Depot and it was not known 
when ~t was likely to be vacated. 

12, On 8th August 1950, DLH&D once again enquired of DDLH&D 
HQ. Southern Command and DAD Bombay regarding the position 
vide his letter No. 145/AF/LH&D/48, dated the 8th August, 1950. In 
reply, the ALH&DO Bombay intimated vide his letter No. BOM/ 
13%/131, dated the 11th August 1950, the subject project was stilI in 
the occupation of the Ordnance Authorities. The DDLHtD there- 
upon informed the DLH&D vide hfs letter No. SC/BOM/1354/51, 
dated the 24th August, 1950 that the project continued to be in the: 
occupation of the Ordnance authorities. 

13. A part of the Defence assets at the subject project costing 
Rs. 18,478 were disposed of by public auction held on 25th July, 
lsSl for Rs. 1,000 vide financial sanction accorded by DDLH&D 
under his letter No. SC/BOM/13!54/53, dated the 31st July 1951. 
On 3rd June, 1954 DDLH&D conveyed approval to the Collector 
BSD to the payment of a sum of Rs. 6,733.4 annas being terminal 
compensation to the owners of Survey No. 119-B, out of the sub- 
ject project which was derequisitioned. 

14. The necessity for release or retention of the project, review- 
ed by the QMG's Inter Service Committee for Lends and Build- 
hgs from time to time. At its meeting held on 12th June, 1953, the. 
QMG's Inter Service Committee for Lands and Buildings recommen- 
ded retention of the project temporarily for a long period. Again 
in October, 1954, the QMG's Inter Service Committee reviewed the 
project and at its 17th meeting held on 29th October, 19% recorn-- 
mended its retention temporarily for long period. 

15. On 28th December, 1955, Ministry of Works, Housing and 
Stipply tequeSted €he Ministry of Defence for release of about 5* 
acres of land in Colaba or anywhere in Greater Bombav for put- 
tihg up an additional Governmeht Test House in Bombay. The 
edJe w& eAamined by Army HMdquar4.m in aonsultation with HQ 
butherh Conirnahd. On 16th January, 1956, HQ. Bombay Sub 
Area informed that 21 acres of land at Lines Tmmbey was 
-US to their requirements. Details of the above mrpl~s lm8 
were, however, received b &my I-kadqulrteril on Sth Jaribary, r l o ~ l   be project was a& n consided ai tki fJfd ddw (d ihr 



cQMG1s inter Service ComrnMee for Lands and Buildings held op 
L8tb Warch, 1956, and it was recammended that an area of 21 acres 
+be duptd of. The remaining land was reported to be used as 
under: - 

(a) Married accommodation for the personnel of Orllnarice 
Depot, Sewri. 

(b) Partly living and partly as storage accommodation by 
Navy. 

16. In November, 1956 HQ. Southern Command were asked to 
indicate separately the areas of land used by the Army and the 
Navy and how the same wa, being utilised. On 21st December, 
1666, Hmdquarters, !Southern Command reported that:- 

(a) Approximately 15 acres was used by Navy for eccom- 
modation of MDSC personnel attached to the Indian Ar- 
mament Depot, Trombay. This included 4 acres used 
for storage of empty containers; and 

(b) Approximately 6 acres was being used for married ac- 
commodation for personnel of Ordnance Depot, Sewri. 

As regards the surplus arcxi of land, viz. 21 acres, Government 
sanction for its disposal was accorded vide Ministry of Defence Id- 
ter No. 83272/Q3(H) /5794/Q,/D(Qtg. & LHD), dated the 27th De- 
cember. 1956. Before disposal of the surplus area of 21 acres could 
be proceded with, it was repcrted by HQ Southern Command on 
'9th June, 1957, that there was a proposal to locate an Army butch- 
ery on a portion of surplus area of 24 acres of land sanctioned for 
disposal. The release of land could not howwer be made until 
the extent of land, requirement for the butchery and the location 
thereof were detwmined. Construction of the butchery required 

.clearance as follows: - 
(a) Acceptance of the Civil Aviation Department for the 

site of the proposed hutchery as it was within the 10 
miles prohibited radius and within the danger zone of 
aircraft. 

(b) Approval of the Bombay Municipal Corporitti~q Q 
construction of a butchery. 

In addition indication was required from the Wnfstry of W o h ,  
?Housing an8 Supply as to the quantum of land required by them 
aoP &i t  em&im of a Test H o w  and the exact location thereof. 



EEQ Bombay Sub Area on-18th and lQth July, 1957, for fop ppurporra 
of providing permanent acCOlDmOdation for Ham end Jhatka. 
Butcheries at Tromba y , recommended construction of the butche- 
ries and acquisition of land measuring 7 acres and 1) acres there- 
for. This proposal was received a t  Army HQTB. on 5th October, 
1957, for obtaining Government sanction. On 11th November 1957, 
HQ. Southern Command were asked to obtain the approval of the 
Bombay Municipal Corporation to the construction ~f the proposed 
butcheries. Ministry of Transport and Communications whose sp- 
proval was also sought for, asked the Ministry of Defence on 23rd 
January, 1958, to furnish the layout plan of the proposed butcheries 
for their approval. In the meantime, HQ Southern Command who 
were asked to indicate the details of land being used by the Army 
and the Navy and the area of land lying vacant, reported on 24th 
February, 1958, as follows: - 

--.- 
(a) Area of land in use by bzth A m y  and Navy. 

Acres Gunthrs Annor 

(i) NJVV 15 o o 
(ii) Area mneistin of married accommod~tion in 

occupation b y  ~ C O S ~ O R  of Ordnance Depot, 
SEWRI and the other unirm nearby . 4 14 o 

TOTAL 19 2-4 o 

@) Area of land planned for juture reqm'rementr for both Army and Nmy. 
(i) Required by Navy for storage of package1 

cylinders/fittings and for A4DSC prsonncl 
attached to Indian Naval Armament Depot, 
Tmmby till alternative arrangements were 
made 15 o o 

(ii) Land rcr uired for construction of butcheries 
(out of &)(i) above) 7 o o 

(iii) Lend required far domestic accommodation 
for the personnel of ASC Butcheries (out of 
(a)(ii) above) . I 20 o 

(iv) Land conisting of married ammmodotion 
required to be retained till alternntive accom- 
modation was pmvided (out of (a) (ii) above) 3 4 o 

TOTAL . . . 26 24 o 

18. On 27th February 1958, HQ Southern Command reported that 
BOMBAY Municipal Corporation had confirmed that they had no 
objection to the proposed construcfion of a butchery. Acceptance d 
the Ministry of Transport and Curnmunications-to the proposed con- 
etructlon was also received on 4th July, 1958. The proposal had howe- 
ver stil to be accepted by Government and the exact location d d d d  



19. In view af the changed poeiticm with regard to release ar re+- 
tention of the land, this project was again cansidered at the 28th and 
30th meetings of the QMG's bter Service Comtdttet? fw Lands and 
Buildings held on 28th April, 1958 and 29th October, 1959. The Corn- 
mittee recommended as under: - 

(a) 8 acres and 20 gunthas to be retained permanently fo r  
butchery. 

(b) 3 acres and 4 gunthas to be retained by Army temporarily 
for long period. 

(c) 15 acres to be retained by Navy temporarily for long period. 

(d) 16 acres 4 gunthas and 7 annas to be disposed of. 

20. In June, 1958, it was decided that no landed property should 
be released without the prior approval of Government. In pursuance 
to the QMG Inter Service Committee's recommendation of 29th O c b  
ber, 1959, HQ Southern Command were asked on 4th November, 1956) 
to forward disposal documents for obtaining Government approval 
to the disposal of the surplus land. In reply HQ Southern Command 
reported on 22nd Dwember, 1959, that disposal documents for the 
surplus land could not be furnished till a final decision on the loca- 
tion of the ASC butchery at ME Lines, Trombay wa4 taken by Gov- 
ernment. The decision regarding the construction of Walal and Jhatka 
butcheries at TROMBAY could not, however, be taken earlier than 
April, 1960, due to the following reasons:- 

(a) Acceptance of BOMBAY Municipal Corporation for the 
construction of the butchery was required. Their 'no ob- 
jection' was received through HQ Southern Command on 
27th February, 1958. 

(b) Acceptance of Ministry of Transport and Conununications 
was received on 4th July, 1958. 

(c) The user Directorate and the Ministry of Defence and 
Ministry of Finance (Defence/Q) were required to accept 
the necessity for the proposed construction in view of the 
fact that the previous arrangement to meet the require- 
ments of Halal and Jhatka meat thmugh a contTactor's but- 
chery at KURLA and BYCULLA was unsatisfactory and 



unhygienjrc. Tbe uSer Directorate accepted the newmity 
on 30th July, t968, Ministry of Defence and Ministry of ~ W P  
apce (DefencelQ) ~ccepted the necessity in September, 
1938. 

(d) Scales of accommodation for butcheries were also to be 
sgecified by the Government. This was done vide Ministry 
of Defence letter No. 56006/Q3W (iii) /2350/SOII/D (Works), 
dated the 4th September, 1939. 

(e) Approximate &ma& for the construction d butcheries 
wen! to be re-checked. This was done by the Engineers on 
20th January, 1960. 

(f) Necessity was accepted by all concerned in March 1960 and 
flnqlly the propowl was c o w w e d  in by the Ministry of 
Finance (Defence/Works) , on 22nd March, 1960. 

The bukheries constructed under the authority of Government of 
India, W t r y  of Defence letter No. +2651/Q3W (South)/381-S/D 
(Works I ) ,  dated the 16th April, 1960 still exist and am in use by the 
Defence Sewice;e 

21. 9th May, 1960, HQrs. Southern Command were asked to 
forward disposal documents for the area of land then found surplus. 
The details in respect of the surplus land measuring 16 acres 4 gun- 
thas aqd 7 annas were receivcd on 2nd January, 1961. On 17th Janu- 
ary, Ule uqer Defence Services were addressed with a view to 
axertaioing their interest in the  surplus land. All the user Defence 
Services with the exception of Naval HQrs. codrmed that they were 
not interested in it. Navel HQrs. intimated on 27th December, 1967 
t h a t  the land was not required by the Navy and could be disposed of 
but subject to the condition that after disposal, it should be utilised 
exclusively for agricultural purposes and not for construction d 
buildings. 

22. A state of Emergency was declared in October, 1962 which 
~ p c ~ i t a t e d  npt only retent i~n of the existing holdings of lands and 
buildings but also requisitioning md hiring of additional accommoda- 
tion to cater for the expanding needs of the Army. Chief af Gene- 
ral Staff hed directed that in view of the expansion d the b y  
wad possibility of our acquiring mare lmd, qo lgnd qhoyld be releas- 
.sd Wl ow fClW mqqkemeats werp wor#qi out f i q y .  In view 
& W fo~egq4tg. the w e  was sybmitt4 t~ t b  Wiqistq of Defence 
nmPsssmWhg *at the clispqal of the gurprlw 3,aq.$ be held in: abey- 
w. xwwmnwdation ww amp&j by the Ministry of De- 

The entire pwect was again reviewed at the 39th meeting 



of QhWs Inter Service Committee for Lands and Buildings held 
on 21st September, 1964 and recommended to be retained lor a long 
pt?riod. 

23. Government, however, decided to take an overall view of the 
land position in BOMBAY. Accordingly, the position of all requisi- 
tioped and hired lands in Greater BOMBAY was reviewed and i t  was 
decided on 16th July. 1!%6 with &he approval of the Defence Minister 

the entire surplus land except an area of 4 acres required by the 
Army, be de-requisitioned. The above area d 4 acres is to be released 
as soon as alternative accommodation at KANDIVILI was completed. 

24. According to the advice of the Ministry of Law, %he de-requisi- 
tioning of a portion of requisitioned land entails liability for a fresh 
assessment of compensation in respect of the residual land under re- 
quisi tion. It was accordingly decided to derequisftion immediately 
the vacant portion if the owner is prepared to accept proportionate 
reduction in the rent. In case the owner does not accept such propor- 
tionate reduction, we may have to continue the entire land under re- 
quisition if the same is financially more advantageous. Further the 
Atomic Energy Establishment had indicated interest in the land and 
they were invited to requisition or acquire the land required by them 
as soon as it is de-requisitioned by Defence Services. The podtion 
with mgard to the release or retention of the Land of ME Lines. 
TROMBAY, is as follows: - 
- - - . -- - 

Acres Gunthas A-ti 
1. Total area requisitioned in 1943-44 . 45 14 4 

(a) Released upto 1957 . . . 5 23 I 

(b) Rclcaqed on 6th June, 1967 11 17 4 

(c) Acquired 

(i) By Atomic Energy Commission on 4- r 1-1957 7 a6 o 

(ii) By Defence Ministry for Butchery on 
6-12-1961 g . 6 11 12 

3. Area for which de-requisitioning order has been 
passed by the Collector on 27-10-67 . 7 37 15 



25. It wW be oeen from the fcmgohg tbat the matter hes all e l q  
been under the active consideration of the Government. The ordm 
issued originally in 1948 had to be beewed in the men- 
tioned dbove in the light of the posible requimments which -rg- 
ed from time to time. It will also be appreciated that it is not alway8 
possible to get back land once de-quisitioned and particularly so 
in a place like Greater Bombay. It would also appear from the facts 
mentioned above that orders issued on 3rd June, 1848 to dispose of the 
Air Force project did not take into account the requirements of and 
the actual use of the land by other defence users. The position had 
therefore to be reexamined. It will also be seen from the table glven 
above that 5 acres 23 gunthas 1 anna were actually released before 
1958. As regards the recommendation of the 29th October, 1966 of the 
QMG's Inter-Service Committee to the effect that 16 acres 4 gunthas 
7 m a s  be disposed of, the same was not a Government decision, and 
the recommendation was examined as mentioned in detail above. The 
decision regarding the butchery was taken on 16th April, 1960 when 
administrative approval was accorded to the project and the further 
developments have k e n  indicated above. As regards the Government 
decision of 16th July, 1966 in pursuance of Defence Minister's orders, 
the same has been expecbtiously implemented and only a small area 
now remains to be released. 

11. Policy an& Procedure of Acquiring/Requisitiondng & De-Requisi- 
timing of Land by  the Defence Services. 
28. Land required for Defence Services is either obtained by nego- 

tiation or is requisitioned under the provisions of RAIP Act 1952 or the 
Defence of India Act 1962. Land permanently required is acquired 
under the LAA 1894. Where already requisitioned, land is also ac- 
quired under the provisions of R A P  Act 1952 or the Defence of India 
Act 1962 where applicable. 

27. So far as acquisition of land is concerned, the authority to grant 
Administrative Approval has not been delegated and is vested solely 
in Government. 

28. So far as requisitioning is concerned, local Cammanderi have 
been given administrative powers to sanction requisitioning/hiring 
subject to the financial ceilings indicated herein below:- 

Rs. - -- 
(a) Gmcral OfItcer Commanding-in-Chief Equivalent Naval Comm~nderl 

AOC-in-C . . . . . . . . . 50,000 

(b) Commander of r Corps, Division, Area Independent Sub Area or 
Indcpndent Brigade Gmuplequimlent Nrvd/AirForcc Commander ' 25,000 

(c) Commander of r Brigade, Brigade Area or Sub Area/equident N o v a  
Air Fore Cammrnder . 5@'0 



29. The b r a  policy is to requisition only those lands which are 
required for Defence purposes. Where land requirement co~~~tituterr 
a part of a work project, the same is taken into account by the com- 
petent financial authority while sanctioning the work project. Where 
the land requirement is not a part of a work project, ewn then the 
financial authority has to satisfy himself about the need for getting the* 
land in the context of the lands already available and the deficiencies 
existing in order to meet the essential defence requirements. While 
selecting the land, the suitability thereof for the purpose in view is 
taken into account. Also considerations such as the fertility of the 
land, the inconvenience likely to be caused to the owners affected, the 
use to which the land is already been put and all other relevant con- 
siderations are taken into account. The representatives of the local 
revenue authorities are always associated, and the requi~~lioning; 
acquisition is done through the agency of the State Government and 
the local revenue authorities. 

30. So far as the acquisition of land is concerned, the first essential 
ingredient is that it must w a long term requirement. Until recently 
the policy was to continue requisitioned lands under requisition even 
though required on a long-term basis so long as the economics of re- 
quisition were more favourable vis a-vis the economics of acquisition. 
In May, 1967 Government has, however, taken a decision that the 
prope~ties requimd on long term and permanent basis shauld be ac- 
quired by stages irrespective of the economics of acquisition vis-a-vis 
requisition, preference being ordinarily given to lands longest undm 
requisition. 

31. So far as de-requisitioning is concerned, the policy is to  de- 
hire/de-requisition lands no longer needed for defence purposes. The 
power to declare land surplus and approve the de-requisitioning has 
been delegated to the extent indicated below subject to the condition 
that no defence assets have been created on the said lands:- 

Annual rental or 
recurring compensation in each 

case not exceeding 

Rs. 
(8) Comdr. of Brigade etc. . 59- 
(b) Comdr of a Corps . - 2 s w  
(c) COCin-C . 1 lakh 

-- 



32. PFOposaLr in respect of de-raquidtionfng of lands an which Ib 
fence assets have be;esr created 4Lad propeak involving land of which 
the snnual renkl/compenoatfnn exaeedg Rs. 1 W, come up to Oov- 
enunent for apprwal. On the Admink-tive approval d the compe- 
h t  hanc;lal  author^ ty appmvmg the cle-requ~sitloning/de-hiring, tbe 
actual releatic is done through the agency of the local revenue autho- 
rities who have originally requisitioned the same. 

33. It is primarily the funct~on of the local Army authorities to 
ex~rninc from time to time what lands are surplus to their require- 
ments and either release the lands within their competence and sub- 
mit proposals to the higher authorities for de-hiring/de-requisitioning 
of surplus lands where Government approval is required. Requeotf 
made by individuals for de-requisitioning/dc-hiring are also examined 
an merits. 



APPENDIX fP 
(Vide para 2.12 of this Report) 

%maw: -I"ubtic Accounts CommSttee-Considemtion of the Audit 
Rgw,rt (DS) , 196'7-Further information desired in rdspecf 
of Audit Para.? 11 (a )  and (b) .  

Public Accounts Committee has desired to have further information 
on the following points:- 

(i) The act-al flying hours done by the aircraft, mentioned in 
the Audit para, during the years 1961-62, 1962-63 and 1963- 
64 md how they compare with the figures of flying hken 
into consideration while assessing the requirements of w e  
parts in November. 1963; 

(ii) The action t akcn or proposed to be taken avoid recumence 
of such cases involving incorrect assesment of requirements 
of aircraft spares; and 

(iii) Why it was not considered necessary to hold court of ih- 
quiry into this case before Audit pointed out the loss sufP* 
red by Government. 

In respect of (iii) above, the required information has been fur- 
nished separately vide M of D U.O. No. F. 4 (1 l) /W/D (A.1) dated 
15-11-1M. 

2. As regards (i) above, a statement is attached (Annexure~A). 
This shows the average actual monthly utilisation per ai~cratt of the 
two types of aircraft involved during the years 1961 to 1964, a- also 
gives the monthly rate of flying hours asswned for the purpose af 
calculating the requirements of the spares in question. 

3. As regards (ii) above, it may be stated that pmvisioning of 
lrpares had been re la t~d  till 1964 generally to the adth&riged rates of 
utilhtion for d i e r en t  aircraft. Having regard to the instances of 
lower actual utilisation and plans of phasing out some of the older 
types o$ aircraft, it was decided in 1564 &at future requirements of 



spares might be calculated on the bar& of 75% of the a p p d  rate 
of flying as the actual flying was about 50% of the approved flying. If, 
however, actual flying in future exceeded 75%, provisioning to meet 
the actual flying effort was to be done. In regard to older typer d 
aircraft expected to be phased out a c c o ~  to the Plan formulated 
in this regard, it was decided in December, 1964 to restrict future pro- 
visioning in a more critical manner. The two types referred b in 
the Audit Para fall under this category. I t  was agreed that unfore- 
seen critical requiremenb should be provided only on the basis of 60 
uld 50% respectively of the approved rates of flying. The abwe 
decisions were taken deliberately to avoid wer-provisioning as a 
role. 

4. Having regard to later developments (confiict with Pakistan), 
i t  was decided in October, 1965, that even at the risk of over-provi- 
sioning, front line aircraft should be provided tho full quantity d 
spares. This position was again reviewed in September 1967 and i t  
has been decided that while provisioning will continue at  the full ap- 
proved rate of efforl for front line aircraft (wen if it means over- 
provisioning), in other cases, provisioning will be based on a flying 
effort 25% in excess of the average previous achievement. such a 
cushion is necessary to provide the essential material back-up to make 
improvement in the rate of utilisation possible. This formula will, 
however, not be applicable during the last three years of the life of 
an aircraft, the idea being that the cushion should be adjusted during 
this period. 

5. A special study has also been made of the problem of provision- 
ing of rotables, namely, items which can be repaired and used again. 
An attempt has been made to arrive at  reasonable Ievels of ffoats of 
rotables for the current aircraft having regard to the average life 
achieved on each item, the average failure rate, the average time 
taken for repair and other relevant factors. Such complicated exer- 
cises, though time consuming, have led to a more rational assessment 
of the requirement of rotables and =strict provisioning level. T t  is 
expected that with the adoption of the above method of deter- 
mining rotables requirement, instances of incorrect pwridoning 
would be reduced 

6. It may be recalled that the system of provisioning in Air Force 
was reviewed by a Committee called "Supply System Review Com- 
mittee" in 1963 and action on i k  recommendations had been r e p o w  
So the P.AC. in 1964 and again in 1967. It is dimcult to claim that 



Sr#KI.ect asaament of requirements of spares m l d  be eliminated 
altogether but the masures mentioned above and internal conrec- 
tives applied from titime to time should help in reducing the instances 
of such incorrect 8ssessment. 





APPENDIX V R 

Sumwary of Main Conclusicns 'Recommendatwns 

S. Para No. of Ministry /Depart- 
No. Report ment concerned 

Conclusions Recommendat ions 

Defence The Committee feel that Government should h a w  geared 
their machinery at the ports, particularly the Embarkation Head- 
quarters. to cope with the expected increase in the imports of 
Defence equipment and machinery following the Chitlese a g g r e s w  
in 1962. The Committee desire that the  minis!;^^ should now a 
examine whether the Embarkation Commandad could not be dele- 
gated some more powers for deployment of additioral staff upto a 
certain limlt to meet with any sudden spurts in thc number of 
packages received at the Port. The Committee also feel that i t  
should have been possible for the Defence authorities, in consultation 
with the consignors and the Indlan Missions abroad, to arrange 
matters so that all documents connected with imports were received 
without delay. 

The Committee stress that there should be close co-ordination 
between tbe Embarkation Headquarters and the Port authorities in 
the matter of identification and delivery of Defience consipenb 
so as to obviate any delay. 

L 
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The Committee also feel that adequate warehousing facilifies 
should be made available at Bombay and other major Forts where 
the Defence consign men?^ could be stored in a secure condition 
pending their clearance by the Embarkation Commandant in order 
to avoid delay in tracing them and to save them from damage by 
rain. The Committee ivould like the Ministry to csaminc this 
further in consultation with the Port Trust authorities. 

The Committee suggest that Government should makc a com- 
prehensive review of the arrangements for the h a ~ d l i n g  of Defence 
goods. particularly machinery and other sensitive equipment requir- g 
ed for  Ordnance factories and the Armed Forces so cis to ensure their 
expeditious and safe delivery and the prevention of nnv damage 
through rain or mishandling. 

The Committee also recommend that the Dcfcncc authorities 
should keep a close watch on the preferring of claims and their 
settlement so as to ensure thn? claims do not hecomc time-barred 
and that they are settled expeditiously. 

Defence The Committee have already recommended in paras 1.15 and 1.16 
that adequate shed facilities should be provided in Bombay Port 
and other major ports for ensuring the safe handlina of machinery 
and other sensitive equipment imported for Ordnanc~ Factories and 
Armed Forces and for their prompt onward despatch to the con- , 



signees. The Committee would like to know, in particular, the 
action taken to improve the handling and shed F?cili:it:s for Defence 
consignments at Bombay Port. 

The Committee are not able to appreciate the rlelsy of two years 
in constituting a Court of Inquiry to investigate this case. The Com- 
mittee consider that it should be incumbent in such cases for the 
Court of Inquiry to pin-point the responsibility for the lapses so that 
necessary action may be taken against all those found guilty of 
der~!iction of duty. 

The Committee are unhappy that, due to a serious omission 
in Government's orders of 15th September, 1962, troops at  high 
altitudes above 9,000 feet were issued extra rations in addition to 
peace scale rations from December 1962 to July 1963 while other 8 
troops in Sector 'A' stationed below an altitude of 9,000 feet were 
denied the benefit of field rations which were due to  them. The 
Committee do not want to limit themselves purely to the question 
of the financial implications but feel that in such a vital matter 
affecting the morale of troops it is of the utmost importance that 
orders regarding the issue of rations are framed unambiguously and 
clearly and, that, where a mistake creeps in, it is rectified with the 
utmost expedition. The Committee would like Government to re- 
view the position regarding the issue of extra rations to troops and 
Oflicers in Sector 'A' from September 1962 to February 1964 in the 
light of the spirit and intention of the relevant orders so as to obviate 
any unintended hardship. 





duction of the new decentralised system, they feel that there is no 
room for complacency in view of the fact that the profits made earfier 
from 1961-62 to 1963-64 were followed by two years (1964-65 and 
1965-66) of heavy losses. The Committee stress that the large land 
resources available with the Military Farms should be put to  the 
best and most remunerative uses in consultation with the Indian 
Council of Agricultural Research who have the requisite expertise 
not only in the field of fo ~dgrains,  hort-l'culture and fodder grasst?~ 
but also in animal husbandry. The Committee feel that the Minie- 
try, in consultation with the Ministry of Food and Agriculture and 
State Gowrnments. should ixamine the desirability of converting 
the Military Farms into txtension farms of the Indian Council of 
Agricultural Research; Agricultural Univetsities to demonstrate to 
the neighbatring areas the advantages which flow from adoption of 
modern techniques of intensive cultivation with high yielding v a ~ f e -  
ties, irrigation. fertilizers, insecticides and pesticides. 

The Committee would like Government to keep a close watch 
on the production and price of milk in the M i l i t a y  Dairy Farms as 
compared with other leading Dairy Farms such as the Aarey Milk 
Colony and the Kaira District Co-operative Milk Producers Union. 
Similiarly they would like Government to keep a close watch on 
issues on a concessional basis which are made to entltled personnel 
so as to ensure that losses on this account are kept within the intend- 
ed margin. The Committee hope that every effort will be made by 
Government to ensure that Military Farms do not again incur losses. 



- - - - -- ------- 
8 1,102 Defence m e  Comrnlttee are not happy that the land for the--lubsi: 

I .  103 diary Ammunition Depot was requisitioned in 1963-64 long before 
I .  104 the detailed blue-print for the Depot had been finaIised, with the 

result tha t  the land remained unutilised for more than three years 
and enta~led payment of rent at the rate of Rs. 1.32234 per annum. 

The Committee note that  Army Headquarters have since 
lssued on 9th August. 1967. instructions for avoiding the recurrence 
nf such cases due to un-mrdinated planning in the rrquisition/acqui- 
sitlon of land The Committee stress that Government should re- 
\.]en- the position about the utillsation of requisitioned acquired land 
every year and amplify their instructions, as necessary, to ensure 
that productive land which is not really required within a reasonably 8 
short time for defence use is not unnecessarilv acquired/requisi- 
tioned. 

The Committee also reiterate the recommendations contain- 
ed in para 3.21 of their 71st Report (Third Lok Sabha) regarding 
the proper planning. coordination and provision of external services, 
e.g.. sewage, roads. electricity and water supply. so that the build- 
ings on completion are brought into effectivle use without delay. The 
Committee regret that, due to the failure to provide external services 
in time, the quarters built for the staff remained unutilised for eight 
months. The Committee hope that the Army authorities will take 
suitable measures to implement the instructions issued in the letter 
of 9th August, 1967, for the planning and coordination of the building 
programme so that such instances do not recur. 



-do- The Committee feel that the procedure laid down for opera- 
tional works should be invoked by the A m y  Commanders only 
where it is imperative to undel-take the speedy execution of work 
in the o\?erall interest of military operations. Now that the Emer- 
gency has been lifted by Government, the Committee feel that 
the present is an opportune time to review the whole procedure 
for operational works in the light of the experience obtained and 
to omit from its scope long term works which should more appro- 
priately be carr~ed out under the Normal Works Procedure. 

The Committee would also like to stress that all the tanpi- 
ble assets which h a w  been created out of the Rs. 22 crores expended 
on operational ivorks should be properly accounted for and main- 
tained. 

- do- The Committee are not able to appreciate why an over-all 
sevlew of the land position in Bombay was not undertaketi earlier 
than 1966. The Committee suggest that Government should carry 
out without delay an over-all review of the land position for Defence 
purposes in other big citles like Calcutta. Madras. Dplhi, Kanpur, 
Hyderabad and Bangalore so that Government have 4 clear picture 
of the land ava~lable rls-a-tw the requirements. The Committee 
also feel that there should be greater co-ordination Il~tween the 
three Services and the QMGfs Branch which looks after the 
land requirements of the Defence Services. Similarlv, thore should 
be greater co-ordination between the Defence Sw-ices  and other 
Union Ministries'Departments, particularly the Mlnistrv of Works, 
Housing & Supply, so that the over-aH requirements of Government 



are fully taken into account before d e r e q ~ i s i t i o n i n ~  land. The 
Committee need hardly point out that consultations between the 
various wings of the Armed Forces and Chvernrpent Departments 
should be carried out in a business-like and expeditious manner so 
that decisions can be reached promptly. 

The Committee would also like to stress on Government 
the need for exercising evers care to see that land is requisitioned! 
acquired only after the rnc~st careful consideration oI rquircnrents 
so that it does not remain unutilised for long periods after acquisi- 
tion. 

Defence The Committee regret to note that in this case there was in- 
correct assessment of requirements of aircraft spares mainly due to 
the fact that (i) the life of type requirements were work& out rm 
the basis of mean flying effort and nct on the average of actual fly- 
ing effort; (ii) repairable stocks were not taken into consideration. 
What is more distressing is the fact that, even when the discussion 
to phase out the air-craft first originated in February,'March, 1964, 
no indication was given by Air Headquarters tc~ the Department of 
Refence Production of the possibilitv of a reduction in the require 
ments of these spares so that it coufd be kept in view when the De- 
partment of Defence Production entered into an agreemnt  witb 
foreign manufacturers in May, 1964. There was lack of caordinatian 1 



between Air Headquarters and the Department of Defence Produc- 
tion and this, the Committee feel, resulted in an avoidable expendi- 
ture of Rs. 1.52 lakhs. 

The Committee find from the note furnished by the Ministry 
of Defence that a number of steps have now been taken to avoid 
over-provjsioning of spares. Thcy hope that the system of provision- 
ing of spares in the  Air Force will be kept under constant review 
and mrrect i \w applied. where necessary, so that cases of this type 
do not recur. 

-do - The Committee are constrained to note that this is yet an- 
other case (see also para. 2.14) where an incorrect assessment of the 
requirements of aircraft spares was made and this resulted in an 
avoidable expenditure of Rs. 1,00,000. If Air Headquarters had scru- 
tinised the indent properly, this infructuous expenditure could have 
been avoided. 

It is also disquieting to note that, even though the lapse 
which led to the over-provisioning was detected hy Air Headquarters 
in September. 1964, a Court of Enquiry was ordered only in Novcm- 
ber. 1966, after Audit had drawn the attention of Government to tbe 
matter. The Committee feel that the Court of Enquiry should have 
been set up immediately the lapse was detected 

As regards the general procedure of provisioning for spares 
for aircraft, the Committee are left with the impression that the pro- 
cedure for the scrutiny of indents at Air Headquarters requires to be 



tightened. The Committee hope that the Ministry of Defence will 
take suitable measures to streamline the procedure prevalent in this 
respect at Air Headquarters. 

The Committee also stress that, in the estimates of ~rovision- 
ing of spares, due allowance should be given to the actual experience 
of operations in Lndia as that would indicate the behaviour of the 
aircraft in Indian conditions and the necessity of replacement of 
different parts. The Committee hope that the Ministry of Defence 
would be able to evolve a system for the provisioning of spares which 
will be an adaptation of the commercial system taking into considera- 
tion the special requirements of the Air Force. 

Defence The Committee are pained to note that during the half year 
ending June, 1967 the number of accidents has increased dong with 
the loss of human l i k  and equipment. Every effort, the Committee 
feel, should be made to reduce the frequency of accidents. The Com- 
mittee hope that, with the implementation of the recommendations 
made by the Indian Air Force Accidents Committee, it will be possi- 
ble to reduce the number of accidents. The Committee also suggest 
that an analysis of the reasons for accidents in operational and non- 
operational flights should periodically be made with a view to taking 
timely corrective measures. 



The Committee are distressed to note tbat an aircraft coating 
Rs. 70 lakhs was destroyed by fire. The Committee view with con- 
cern the fact that the personnel detailed for the maintenance and 
servicing of the aircraft were not sufficiently experienced and that 
this was one of the contributory causes of the fire. The CommHtee 
hope that, with the increase in the activities of the Air Force, greater 
attention will be paid to recruiting, training and gwing sumcient ex- 
perience to the men before they are asked to handle independently 
such important and delicate jobs. 

The Committee desire that Are fighting arrangements at the 
Air Fields should be improved by providing an adequate number of 
crash fire tenders and by giving adequate training to the personnel 
handling the crash fire tenders. ii 

-do- The Committee are unhappy to note that a helicopter engine 
costing Rs. 1-00 lakhs was rendered completely unserviceable due to 
improper storage. Even when the engine was given storage t reat  
ment effective upto January 1963, no action appears to have been 
taken till June 1964 to check its condition and the engine lay unused 
and unattended. The Committee feel that the unit in question should 
have made adequate arrangements for the proper custody of this 
engine when it was moving from one station to another. 

The Committee note that a fresh Court of Inquiry was order- 
ed in this case by Air Headquarters in June 1967. The Comrmttke 
have no doubt that, based on the findings of this Cowt of Inquixy, 



a d q u a t e  action will be taken against the persons rqmnsible for this 
loss. The Committee would like to be informed of the Radings of the 
Court of Inquiry and the action taken in this case. 

The Committee desire that the Ministry of Defence should 
issue suitable instructions, if none exist at present, that rurits while 
moving from one station to another should make adequate arrange- 
ments for the proper custody of the costly equipment lying with them 
so that cases of this type do not recur. 

Defence The Committee are distressed to note that, due to defective 
storage conditions, two aero engines (value Rs. 2.19 lakhs) which 
were got over-hauled at a cost of Rs. 0-62 lakh got considerably dam- 
aged. I t  is strange that the cases containing the engines were open- 
ed in June, 1963, i.e., 18 months after the receipt by the unit and 3 
months after the expiry of the period for which they had been given 
storage treatment. The Committee feel that, if the officers concerned 
had been a little dore vigilant. this loss could have been avoided. 

The Committee note that instructions have now been issued 
that when, engines come in to Indian conditions, they should be 
inspected within six months' time. The Committee desire that, in ad- 
dition to this, suitable instructions should be issued for proper storage 



under covered sheds of costly equipment like aero mgines, so that 
they are not exposed to rain. 

The Committee find that, in ten cases, Courts of Inquiry had 
to be reconstituted during the last three years and that in this case 
alone there w r e  two Courts of Inquiry. The Committee feel that 
the system of constitution of Courts of Inquiry in Air Headquarters 
requires a little more attention. They agree with the Secretary, Min- 
istry of Defence, that when a Court of Inquiry is constituted the 
points of reference should be properly and adequately spelt out. Fur- 
ther the Courts of Inquiry should be constituted in time so that their 
Andings serve a useful purpose. The Committee hope that suitable 
instructions will be issued by the Ministry of Defence in this regard. 

a 
0 

The Committee regret to note that. due to lack of co-ordina- C" 

tion, a jig and drill boring machine costing Rs 9.80 !akhs has not been 
put to use. The Committee feel that action for the provision of civil 
works (including air-conditioning) should have been taken Immedi- 
ately the order for the purchase of the mach;ne was placed. The 
Cornhittee hope that this lack of co-ordination leqwding the under- 

invos- taking of civil works and the acquisition of mach'nery will be ' 
tigated and suitable remedial measures will be taken. 

d o -  The Committee regret to note that, due to an inter-services 
dispute, it took a period of about 34 years for the Government to de- 
cide about the agency which would be responsible for the collection 
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qf rent from the oil company. The Comr&ttee desire that suitable in- 
stryaoxy should be issued to avoid such inter-sendces disputes. In 
c;tSe of doubt, a reference dmuld be made to the hiinistry nf &knee, 
dtkout  foss of time, for suitable instructions. The Committee w 4  
&o like to be informed of the recovery of dues from the of1 company 
in questfon. 
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